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BEFORE THE HON’BLE NATIONAL GREEN
' TRIBUNAL,WESTERN ZONE BENCH AT PUNE

Original Application No.: 142 of 2025

The Colva Civic and Consumer Forum ... APPLICANT
VERSUS

The Goa Coastal Zone Management

Authority& Ors

RESPONDENTS

ADDITIONAL AFFIDAVIT OF THE APPLICANT

I, Judith Almeida, age 70 years, President of the Colva Civic and Consumer
Forum (Appellant), having office at H. No. 257/1, Ward 3, Bagdem, Colva,
Salcete, Goa — 403708, do hereby solemnly affirm and state on oath as

follows:

1. This Applicant refers to the Order dt 12.12.2025 of this Hon’ble
Tribunal in the instant OA 142/2025 to bring on record relevant

documents required to adjudicate this case.

2. The Applicant had filed an Appeal. 51/2022 before this Hon’ble
Tribunal challenging the order of the GCZMA R1dt 12/10/2022 and
19.10.2022. Annexed is a copy of the Order dt 12.10.2022 and
19.10.2022 as Exhibit A8directing fordemolition of only structures A
to F Colly without conducting a physicalSite Inspection to verify the
violations raised by the Appellantthat existed prior to the year 2006
which was listed by this Applicantbefore the Hon’ble High Court of
Bombay at Goa in SMWP 2/2006. The said order dated 21/06/2016
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Annexed as Exhibit A9in which the Hon’ble High Court of Bombay at
Goa has categorically held at para 14 of its order “Besides the above
directions, the Awjuna as well as the Colva Panchayats namely
Respondent Nos. 9 and 19 and the Resp No.2 are directed to take
. necessary action with regard to the structures identified on the report of

the Resp No. 2 and proceed to take necessary action in accordance with

.- law within three months Jrom today and file a compliance report with

that regard”.

. This Applicant had filed a list of structures stated to be illegal before the
Hon’ble High Court of Bombay at Goa in SMWP 02/2006. The Hon’ble
High Court accepted the Application of this Applicant and passed an
order wherein this Applicant was made Respondent No.30 (refer
internal page 4 of order dt 21.06.2016).

. The Hon’ble High Court directed that all the structures in the NDZ of
all the coastal villages be mapped and accordingly the tWo structures
(refer Exh All Colly below)as seen mapped in Sy. No 24/1 of
Colvavillage of which one structure (Restaurant) was demolished

during the Appeal 51//2022 proceedings before this Hon’ble Tribunal.

. This Appellant filed a PIL 10 of 2020 in the Hon’ble High Court of
Bombay at Goa and brought it to the notice that several matters
(including the present caée of Resp 6) pertaining to the SMWP 02/2006
were not taken to their logical end and accordingly the Hon’ble High
Court was pleased to issue directions dt. 23.08.2022 toResp No 1 to
decide the matters within two months, which compelled the Resp No. 1
to decide. Annexed as Exhibit A10 is a copy of the order dt.

m
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23.08.2022.

Structures A to F Colly as noted in the order dt. 12.10.2022 and
19.10.2022 are not reflected in the Survey map of 2006 annexed as
Exhibit A11 Colly which are copies of twoseparate maps along with

another stitched copy of the two maps which highlights the Sy. No 24/1
in which structure ‘A’ is seen (refer Exhibit A4 page 60 of OA Memo)
without structures A to F Colly s seen in the Resp 1 order dt
12/19.10.2022. The other Structure marked as ‘Z’ which was an illegal
Restaurant has been demolished during the Appeal proceedings
51/2022.

The RI (GCZMA) issued a Show Cause Notice Dt. 30.03.2012 to the
Gr +1 Structure annexed as Exhibit A12referred to as Structure ‘A’ in
this OA 142/2025.

. The R1 issued a letter dt 21. 02.2019 Annexed as Exhibit A13 to the

Directorate of Settlement and Land Records “.....measure the existing
Structures in sy.nos 24/1 of ColvaSalcete Goa and to carry out and
mapping of all the structures in the property and to check whether the
construction carried out by M/s shamiraj Hotels also known as Sea

coin is as per the approved plan prior to taking any decision in the
matter” Further to superimpose the structures on site with the s‘cructuresK

as per the approved plan. This inspection did not take place.

This Applicant challenged the order dt 12.10.2022 and 19.10.2022 in
Appeal 51/2022 that the R1 without conducting a physical Site
Inspection to verify the original complaint and had passed the order

merely on the mapping carried out in 2022 which showed the illegal
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structure A to F Colly as illegal structures that came up much after the

- 2006 mapping in the NDZ of CRZ III. And which were observed in the

11.

12.

R3 (iePanchayat’s)appointed Architect Jose Carlos Da Viega Gracias’
report dt 27.09.2013. Annexed as Exhibit A14.

. Annexed and marked hereto as Exhibit A15is a copy of the Hon’ble

High Court at Goa order dt. 10.10.2022 in PIL 10/2020. Para 1 of
internal page 2 of order records that the fresh mapping was carried out.
These structures as seen in orange colour some of which are demolished

now.

Annexed asExhibit A16is a copy of the Amended Appeal (Refer para
12 10 19 of the Amended Appeal jwhich challenges the Building of Stilt

*+ two upper floors wherein the Stilt meant for parking is now converted

to house commercial structures and the open to sky is covered.

That the Resp. 6 has not submitted a single valid document before Resp.
I (GCZMA) such as mandatory permissions, NOCs, licences,
authorised Construction plans, valid Deed of sale, Electricity/Water
bills, House Tax, Trade licences to prove that so called present

structures existed in NDZ prior to the CRZ 1991 Notification.

13. Annexed as Exhibit A17 Colly are list of all permissions/licenses

issued after 01.12.1995)

i. Panchayat Construction Licence dated 13.12.1995
ii. NOC to start Occupy building dt 26-06-1997.

Registration Certificate of Establishment for Restaurant dt.

14.01.1999 under Goa Daman & Diu shops & Establishment Rules.

o




iv.

[05

NOC dt 05-03-1998from Panchayat to start business activities.

) o v. NOC dt 14.05.1998 from Primary Health Centre.

Vi.
0

Vil

ix.

Registration Certificate of Department of Commercial Taxesdt. 01-

-2005.

Consent to operate & Authorisation of Goa State Pollution Control

Board is dated 18-06-2012& pertains to Survey No. 432/2 and not Survey
No. 24/1

Viii.

Registration Certificate of Department of Commercial Taxes dt

02.04.2005.

Certificate of Renewal of Goa Tax on Luxuries dt. 01-10-2013.

x. E-Challan of Excise Department is dt. 17-03-2015, pertains toHouse No.

430/2.

Xi. Licence of Department of Excise is dt. 29-03-2014.

Xii. Licence of Food & Drugs Administration is dt. 04-04-2014.

Xiil NOC from Fire & Emergency Services is dt. December 2013.

Xiv. Certificate of Registration of Dept., of Tourism is dt. 22-07-2013.
14. The Resp.6 has not produced a single permissions/license prior to 1995

15.

16.

as evidence that the structures existed.

Annexed as Exhibit A18 is a copy of the Application filed to the
Town & Country Planning Department (TCPD), Margaounder the RTI
Act 2005 dt 17.12.2019 andreply dt 06.01.2020 & 30.01.2020 of the
R5 (ieTCPD)(Resp No 5 which reveals that No permission/TCO or

Completion Certificate from the TCPD are available in their records.]

state that R6 must produce original permissions.

Further during the proceedings before this Hon’ble Tribunal, the
Respondent No 6 produced a report prepared by its Architect

G
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dt.29.05.2023 Annexed as Exhibit 19 in its Affidavit dt 07.06.2023
wherein the Report states that the built-up area on each floor is 428.21
sqmAnd that the stilt is used for kitchen and restaurant. (Refer Para 18
of OA Memo) This para records the uses till date. The structure ‘A’ is
no more existing as per its so-called permission dt 01,12,10995 which
permits an area of 341,80sqm on each floor and this could only prove
that the Structure has been illegally reconstructed by extending the
structure much after obtaining NOC from R 3 to Occupy the building
dt. 26-06-1997 {refer Exh Al17 (ii)}.

I state that the contents of this affidavit are true and to the best of my

knowledge and nothing material has been concealed therein. ZONS

Solemnly affirmed at Margao, Goa, /%”“:ﬁf

—poNE
On this 15" day od January 2026.DEPONENT D EPOR o >4

8olemnly aff mried hefore me by
' '

udith Blmeida,

whea is identifled by
' : 0465

Reg. No. H-_Il ‘ 2(226

i3 ’SJ' Otl %W
sugsn/pgnecm
NUI1ARY MARGAO

SALCETE TALUKA
STATE OF GOA (INDIA)

NOTARIAL NOTARIAL NOTARIAL
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. GOA COASTAL ZONE MANAGEMENT AUTHORITY
’ C/o Department of Environment and Climate Change(Govt. of Goa)
4t floor,Dempo Towers, Patto, Panaji-Goa
E-mail: goacoastalzone@gmail.com

Refn0.GCZMA/SWig p /02 /66 /1459 Dated: )2/10/2022

ORDER

DIRECTION UNDER SECTION 5 OF THE ENVIRONMENT (PROTECTION)
ACT,1986,READ WITH RULE OF THE ENVIRONMENT (PROTECTION)
RULES, 1986.

WHEREAS the present matter is interalia Suo Moto cognizance of Hon’ble High
Court of Bombay at Goa, Panaji about the illegalities/constructions in CRZ area. The
Hon’ble High Court of Bombay at Goa vide Order dated 26/09/2007 passed in the matter
of Suo Moto Writ Petition no.02/2006 had directed all panchayats/municipalities to
submit action taken report with regard to constructions in NDZ/CRZ area as per terms
. mentioned therein along with an affidavit.

The Hon’’ble High Court of Bombay at Goa, Panaji vide its order dated
12/01/2015 passed in the matter of Suo Moto Writ Petition n0.02/2006 had interalia
directed the respondent no.19 village of Colva to furnish the material on record to suggest
the structures are not illegal before the GCZMA and such authorities shall examine such
material after hearing the parties in accordance with law.

The said Village Panchayat of Sernabatim, Vanelim, Colva and Gandaulim
produced its action taken report along with all material record of relevant copies of the
parties etc to the office of GCZMA vide letter dated 19/01/2015. The action taken report
was filed by the Village Panchayat of Sernabatim, Vanelim, Colva before the Hon’ble
High Court of Bombay at Goa with two additional affidavits annexing all the documents
of the structures pointed out by the intervenor (Colva Civic and Consumer Forum) in its

.‘ intervention application dated 13/07/2012 bearing MCA no.635/2012.

The matter was placed in the 115" GCZMA meeting held on 04/04/2015 wherein
the authority after detailed discussion and due deliberations, decided to refer the matter to
the Inquiry Committee of GCZMA to examine all the documents on record and hear the
parties if required and submit the detailed report to the GCZMA within 30 days.

The concerned file was forwarded to the Inquiry Committee of GCZMA for
necessary actions vide letter dated 15/05/2015. In this regard the Inquiry Committee of
GCZMA completed its inquiry and submitted its report dated 14/09/2015.

The matter came up of hearing before the Hon’ble High Court of Bombay at Goa
on 21/06/2016 and was pleased to dispose off the matter interalia with direction which
can be seen as follows:- « Besides the above directions, the Anjuna as well as the Colva
Panchayats namely respondent no.9 and 19 and the GCZMA are direction to take
necessary action with regard to the structures identified in the report of the GCZMA and
proceed to take necessary action in accordance with law within three months from today
and file a compliance report with that regard.”

The matter was placed in the 180" GCZMA meeting for hearing on 31/07/2018.
The proceedings in the matter can be seen as follows:-“The complainant Mrs. Judith
Almeida remained present in person and submitted that plan which is submitted by
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respondent is not available with TCP department. The report dated 29/09/2013 by village, -

panchayat depicts G+2 structures prepared by architect. The structures are within NDZ
and FAR have been extended. Complainant also drew attention of the Authority to a
report dated 16/01/2018 submitted by Additional Collector to GCZMA. The respondent
remained present through his representative. Complainant as well as respondent sought
additional time to file written submission before the Authority.” In the said meeting it
was decided as follows: “the Authority after hearing all the above parties, took on record
submissions made by them. It directed all the parties to file written submissions before
14/8/18. The hearing on all the matters to continue in the next GCZMA meeting on
14/08/2018. Personal hearing notices were waived off.”

The matter was placed in the 192" GCZMA meeting held on 29/01/2019. In the
said meeting it was decided as follows: “The authority heard both the parties and took on
record the written and oral submissions made by both the parties. The Authority after
detailed discussion and deliberation decided to carry out re survey and mapping of the
property by DSLR officials prior to take any decision in the matter.”

Pursuant to directions from Hon’ble High Court of Bombay at Goa, the office of
DSLR conducted mapping of structures in Colva Village.

The matter was placed in the 320" GCZMA meeting for hearing on 25/08/2022. The
Complainant Mrs. Judith Almeida remained present in person. Advocate Mr. A Clovis
present along with authorized person of Respondent. The Complainant submitted that the
Town and country Planning Department has not granted permission to the Respondent.
The Authority decided to not to grant further time in the matter considering directions of
the Hon’ble High court of Bombay Goa. The parties exchanged their respective email
addresses.

The Authority decided to direct the Respondent to file reply along with all the
supporting documents by 15/09/2022 with advance copy to the complainant. The matter
is posted for further hearing on 21/09/2022 at 3.30 pm.

WHEREAS matter placed in 323" meeting of GCZMA on 21/09/2022 in said
meeting The Complainant Mrs. Judith Almeida remained présent in person. Advocate
Mr. A Clovis present along with authorized person of Respondent. The Respondent has
furnished all copies of the written arguments as directed by the Authority. "The
Complainant stated that the approved plan shows structures which have to be demolished,
but on site the same are not demolished but are used as a restaurant. The Village
Panchayat in its report has stated that the ground floor which was supposed to be open
area on stilts is covered. The Respondent states that the building has approvals from the
erstwhile GSCCE in the year 1995. The project has valid licence from the Village
Panchayat, Completion certificate from the GSCCE and occupancy certificate from the
Village Panchayat. The Complainant states that the coverage area is more than
permissible to which the Respondent stated that the area is not exceeded 33% on each
floor and that the project is legal. The Respondent relied on the Inquiry Committee
Report of the year 2015. The Adv for the Respondent stated that the only thing illegal on

site is the shed put up for housing generator set and transformer.The Authority heard the

([
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parties at length and has taken on record the written arguments submitted by both the

parties and posted the matter for orders on 30/09/2022.

WHEREAS the Matter been placed before 325" meeting of GCZMA held on
30/09/2022 &04/10/2022 and it was deliberated and decided as follows:

WHEREAS the Authority perused all the documents produced by Complainant
and the Respondents as well as the reply and rejoinder filed by the parties and gave due
consideration to the oral submissions advanced by the parties.

WHEREA The Authority observed and noted that present matter is interalia Suo
Moto cognizance of Hon’ble High Court of Bombay at Goa, Panaji about the
illegalities/constructions in NDZ of CRZ area. The Hon’ble High Court of Bombay at
Goa vide Order dated 26/09/2007 passed in the matter of Suo Moto Writ Petition
1n0.02/2006 had directed all panchyats/municipalities to submit action taken report with
regard to constructions in NDZ/CRZ area as per terms mentioned therein along with an
affidavit.

The Hon’ble High Court of Bombay at Goa, Panaji vide its order dated 12/01/2015
passed in the matter of Suo Moto Writ Petition n0.02/2006 had interalia directed the
respondent no.19 village of Colva to furnish the material on record to suggest the
structures are not illegal before the GCZMA and such Authorities shall examine such
material after hearing the parties in accordance with law.

In view of above it prominent to note that Authority has to see/identify what
structures comes within NDZ 0-200 mts from High tide line and Authority has to verify
whether those structures constructed within NDZ prior to 1991 before the CRZ Act came
into force and if any structures constructed after 1991, then whether those structures
constructed with valid permission.

High court in its sou moto petition 2/2006 crystal clear that this Authority has to
take action all the unauthorized/illegal structures which existing within NDZ. Pursuant to
direction of High court Authority decided to map all the structures which comes within
NDZ of Colva village and accordingly the office of DSLR conducted mapping of all
structures in Colva Village which comes within NDZ and submitted the report before this

Authority.

WHEREAS the issue involved in present matter is very limited and specific
whether Respondent constructed any illegal Structures with NDZ. Inorder to ascertain
aforesaid controversy Authority observed Mapping of DSLR, all the documents relied
and produced by the Respondent on record.

WHEREAS Authority perused all the documents on record that vide Deed of Sale
dated 15th August 1995 registered in the office of the Sub registrar of Salcete, the
Respondent purchased part of property bearing Survey No.24/1 of Colva Village
admeasuring an area of 1570 sq.mts along with structures from M/s Etak Corporation
Limited. Respondent after purchased the aforesaid property applied for permission with
the concerned authorities for construction in property bearing Survey No.24/1 of Colva
Village in the name of Deepti Mangesh Dalvi.The Goa State Committee for Coastal
Environment the erstwhile committee which was the authority which was empowered to
grant necessary permission for development in the CRZ areas prior to the constitution of
the GCZMA had in the 9th meeting held on 20.10.1995 approved the reconstruction of
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the building in property bearing Survey No.24/1 of Colva Village vide approval dated
1.12.1995 under reference No.SALJ42/TCP-95/4482.

WHEREAS the Respondent thereafter obtained a license for the Construction of '
the building in property bearing Survey No.24/1 of Colva Village from the Village
Panchayat of Colva vide No. VP/SVCG/CONST. 19/95-96/724 dated 13.12.
1995.Respondent after completing the work of the reconstruction also obtained the
occupancy certificate dated 26.6.1997 under ref. No. VP/SVCG/1490/97-98 to occupy
the building. The Respondent stated that the Village Panchayat of Colva vide letter dated
5.3. 1998 under No. VP/SVCG/2645/97-98 granted no objection to the Respondent to |
start business activities and ever since the respondent has been conducting business in the |

building.

WHEREAS Respondent submitted that the Respondent has been conducting the
business in the Suit Premises with all requisite permission from concerned departments,
including Tourism Department, Goa State Pollution Control Board, Village Panchayat of
Colva, etc. Respondent stated that the premise is accessed for the purpose of House Tax
by the Village Panchayat of Colva under House no. 432/2.

WHEREAS Authority verified the mapping done by DSLR with respect to subject
matter structures in present matter and after perusal of DSLR mapping and approved plan
of Respondent Authority observed several additional structures constructed by the
Respondent within NDZ.

WHEREAS the Respondent has not produced any documents to established that
new structures shown by DSLR in its mapping in Respondent plot are legal/authorized
structures and so also failed to show anything to this Authority that additional structures
constructed by Respondent other than approved structures constructed prior to 1991 ie.
before CRZ Notification came in force.

WHEREAS in view of above Authority after discussion and deliberation
concluded that additional structures which are shown by DSLR in Respondent plot shall
be demolished and approved structures as per approved plan of Respondent shall be
retain. Authority through its technical team verified the all structures shown on approved
plan of Respondent and DSLR mapping. Authority through technical official compared
both plan i.e. approved plan of Respondent and mapping plan of DSLR and marked
additional structures as alphabet “A” to “F” which not as per approved plan of
Respondent. Authority come to conclusion that whatever additional structures which are
Marked “A” to “F” shall be demolished as Respondent has not produce any statutory

permission for said additional structures constructed by him from any competent

authorities.

NOW THEREFORE, the GCZMA in exercise of the powers conferred under
Section 5 of the Environment (Protection) Act, 1986 (Central Act 29 of 1986) read with
sub-rule (3) (a) of Rule 4 of the Environment (Protection) Rules 1986, and read with
power vested with the GCZMA vide Order S.0. 3975 (E) dated 31/10/2019 issued by the
Ministry of Environment & Forests, Government of India, hereby directs M/s Shamiraj
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Hotels at Colva Beach to demolish all new additional structures shown by DSLR on
Resporident plot, bearing survey No.24/1 of Colva Village Taluka Salcete which are
marked as alphabet “A to F” for identification purpose and said plan is annexed to this
order. The Respondent to retain only approved structures as per approved plan produced
by the Respondent and restore the land to its original condition, within 30 days from the
date of receipt of this order, failing which the concerned Deputy Collector/ S.D.O
Margao Goa shall demolish all the structures as mention herein in above to enable
. restoration of land to its original state within 30 days and recover the expenses incurred
on demolition from M/s Sahmiraj Hotels as the arrears of land revenue. Further, Dy.
Collector & S.D.O of Salcete is required to submit a compliance report in respect of
aforesaid directions to the GCZMA within 10 days upon expiry of the aforementioned 30
days time period. The proceedings are disposed off accordingly.

o

!
(Dashara . Redkar)

Member Secretary (GCZMA)

Enclosed as above

To,
1.M/s Shamiraj Hotels, through its Managing Director/proprietor, Colva Beach,

Colva Salcete Goa

Copy to:

1. .The Collector & District Magistrate,(South), Office of the Collector (South),
Mathany Saldanha, Administrative Complex, Margao-Goa.... for executing the
order and ensure compliance of the order.

2. The Deputy Collector & S.D.O of Salcete, having office at Margao... 7o assist

the Collector for executing the order and compliance.
3. The Secretary of village panchayat Colva -Sernabatim Salcete -Goa...... for

information.
\/t./ Colva Civic and Consumer Forum, C/o Judith Almeida, H.No0.257/1 ward 3,

Bagdem, Colva Salcete Goa... for information.

Jont by 9
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GOA COASTAL ZONE MANAGEMENT AUTHORITY
C/o Department of Environment and Climate Change(Govt. of Goa)
4™ floor,Dempo Towers, Patto, Panaji-Goa
E-mail: goacoastalzone@gmail.com

Refno.GCZMA/Sw¥ip/ e2 |06 [is2g Date 19/10/2022

CORRIGENDUM

Read order No.Ref No.GCZMA/SWMP/02/06/1459 dated 12/10/2022

In aforesaid direction/order on page No.4 para 5 at line number seven from top to
bottom the words appearing alphabets “A” to “F”may be read as “A” to “F colly” as per
plan attached herewith. So also at line No.9 of said para 5 words ‘marked as alphabets
“A” to “F” may be read as “A”to “F colly”. '

Similarly on page 5 at line No.2 as marked alphabet “A” to “F”’ may be read as
“A”to “F colly” as per plan attached.

Rest contents of said order dated 12/10/2022 remain same

For and on behalf of the
Goa Coastal Zone Management Authority

2
Y
o

(Dasharath M.Redkar)

Member Secretary (GCZMA)

To,
1.M/s Shamiraj Hotels, through its Managing Director/proprietor, Colva Beach,

Colva Salcete Goa

Copy to:

1. .The Collector & District Magistrate,(South), Office of the Collector (South),
Mathany Saldanha, Administrative Complex, Margao-Goa.... for executing the
order and ensure compliance of the order.

2. The Deputy Collector & S.D.O of Salcete, having office at Margao... fo assist

the CoUector for executing the order and compliance.
3. The Secretary of village panchayat Colva -Sernabatim Salcete -Goa...... for
information.
\}./ Colva Civic and Consumer Forum, C/o Judith Almeida, H.No.257/1 ward 3,

Bagdem, Colva Salcete Goa... for information.

Yo bepy 9
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- H SM WP NO. 2 OF 2006

IN THE HIGH COURT OF BOMBAY AT GOA

SUO MOTU WRIT PETITION NO. 2 OF 2006

Versus

. Union of India,
through its Secretary,
Ministry of Environment and Forests,

Paryavaran Bhavan, C.G.O. Complex,
Lodhi Road, New Delhi.

. The Goa Coastal Zone Management Authority,
Represented by its Member Secretary,

Dept. of Science Technology and Environment
Government of Goa,

Panaji Goa.

. State of Goa
through Chief Secretary,
Secretariat, Porvorim Goa.

. The Sarpanch

Village Panchayat of Querim — Tiracol
Tiracol

Pernem Taluka Goa.

. The Sarpanch

Village Panchyat of Paliem,
Paliem

Pernem Taluka Goa.

. The Sarpanch

Village Panchayat of Arambol
Arambol

Pernem Taluka Goa

. The Sarpanch

Village Panchayat of Mandrem
Mandrem

Pernem Taluka Goa.

Yo bopy 9
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8. The Sarpanch,
Village Panchayat of Morgim
Morgim
Pernem Taluka Goa.

9. The Sarpanch
Village Panchayat of Anjuna Caisua
Anjuna
Bardez Taluka Goa

10.The Sarpanch
Village Panchayat of Calangute
Calangute
Bardez Taluka Goa

11.The Sarpanch
Village Panchayat of Candolim

Candolim
Bardez Taluka Goa

12.The Sarpanch
Village Panchayat of Chicalim
Chicalim
Mormugao Taluka Goa

13.The Sarpanch

Village Panchayat of Chicolna — Bogmalo

Chicolna
Mormugao Taluka Goa

14. The Sarpanch

Village Panchayat of Pale — Velsao -Issorcim

Issorcim
Mormugao Taluka Goa

15.The Sarpanch
Village Panchayat of Sancoale
Sancoale,
Mormugao Taluka Goa

SM WP NO. 2 OF 2006
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16.The Sarpanch
Village Panchayat of Cansaulim — Arossim — Cuelim
Cansaulim
Mormugao Taluka Goa

17.The Sarpanch
Village Panchayat Calata-Majorda-Utorda
Majorda
Salcete Taluka Goa

18.The Sarpanch
Village Panchayat of Betalbatim
Betalbatim
Salcete Taluka Goa

19.The Sarpanch
Village Panchayat of Sernabatim-Vanelim-Colva-Gandaulim
Colva,
Salcete Taluka Goa

20.The Sarpanch
Village Panchayat of Cana Benaulim

Benaulim
Salcete Taluka Goa

21.The Sarpanch
Village Panchayat of Varca
Varca
Salcete Taluka Goa

22.The Sarpanch
Village Panchayat of Cavelossim

Cavelossim
Salcete Taluka Goa

23.The Sarpanch
Village Panchayat of Naquerim — Betul
Naquerim
Quepem Taluka Goa
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24.The Sarpanch
Village Panchayat of Cola
Cola
Canacona Taluka Goa

25.The Sarpanch
Village Panchayat of Agonda
Agonda
Canacona Taluka Goa

26.The Sarpanch
Village Panchayat of Poinguinim
Poinguinim
Canacona Taluka Goa

27.The Sarpanch
Village Panchayat of Loliem-Polem
Loliem
Canacona Taluka Goa

28.The Chief Officer
Mormugao Municipal Council
Vasco-da-Gama
Mormugao-Taluka Goa

29.The Chief Officer
Canacona Municipal Council
Nagorcem-Palolem
Canacona Taluka Goa

30.The Colva Civic and Consumers Forum
with its office at H.No0.257/1, Bagdem,
Ward 3, Colva, Salcete Goa
through its Secretary,
Mrs. Judith A. B. Almeida
major, r/o H.No0.257/1, Bagdem,
Colva, Salcete Goa.

31.Shri Aleixo Arnolfo Pereira
major, r/o H.No.150,
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Utorda, r/0 Majorda,
Salcete Goa. .... Respondents

Advocate Ms. Norma Alvares, Amicus Curiae.

Mr. P. Faldesai, Addl. Government Advocate for the respondent nos. 2
and 3.

Mr. P. Korgaonkar, Advocate for the respondent no.9.

Mr. K. More holding for Mr. H D. Naik, Advocate for the respondent
no.10.

Mr. N. Sardessai, Senior Advocate with Mr. L. Raghunandan, Advocate
for the respondent no. 11.

Mr. Amit Palekar, Advocate for the respondent nos. 14, 18, 20, 21 and
22,

Mr. S. Redkar, Advocate for the respondent no. 17, 24, 26 an 27

Mr. Shivan Desai, Advocate for the respondent no.19.

Mr. Nigel Da Costa Frias, Advocate for the intervenor.

Coram:-F. M. REIS &
NUTAN D. SARDESSAL JJ.

Date:- 215 June, 2016

ORAL JUDGMENT ( Per F. M. Reis, J)

Heard the learned counsel appearing for both the parties.

2. Rule. Heard forthwith with the consent of the learned

counsel appearing for the parties.

9 The learned counsel appearing for the respective

respondents waive service.

4. A Suo Motu cognizance was taken by this Court based on
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the news item in the local news paper by an order dated 31.07.2006 and
accordingly notices were issued to the concerned Government
Authorities. Thereafter, by order dated 08.08.2006 the learned Amicus
Curiae appointed by this Court brought to the notice of this Court the
various orders and the guidelines issued in different other petitions in
connection with the structures which mushroomed within the NDZ area
and subject to the CRZ Regulations, 1991. Accordingly, this Court by
order dated 08.08.2006 passed the following directions.

“6. Having heard Mrs. Alvares, it has become
necessary to issue following directions to the
State Government.

(a) The Chief Secretary State of Goa and the
Goa Coastal Zone Management Authority, is
directed to indicate on oath as to how many
cases of illegal construction were detected in
last three years, in how many cases the steps
were taken to remove them and how many of
them were actually removed.

(b) The State of Goa is directed to disclose on
oath as to what facilities are placed at the door
of the Goa Coastal Zone Management
Authority, so as to enable them to discharge
their duties effectively, amongst others leading

to removal of illegal construction.
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(¢c) The Goa Coastal Zone Management
Authority is directed to disclose on oath with
complete details and particulars as to in how
many cases as on date, the interim injunctions
and/or the stay orders granted by the Civil
Courts are operating against them.

(d) The State Government and the Goa Coastal
Zone Management Authorities are directed to
disclose details with particulars as to how
many shacks were put up pursuant to the
permission granted by them, how many of
them were removed and how many of them are
yet to be removed. They are also expected to
disclose as to whether or not those shacks,
which are still in existence, would interfere
with the sand dunes and whether their
existence 1s necessary to prevent erosion of

sand dunes.”

5. Subsequently, the matter was examined by this Court on
16.07.2007 wherein it was noted that there were structures existing in
the NDZ area, some of which might have come up prior to the coming
into force of the CRZ Regulations, 1991 and in order to identify such
structures the Village Panchayats along the Coastal Belts were ordered

to be impleaded. Accordingly, directions were issued to all such
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concerned Panchayats. Thereafter, the matter was taken up on
26.09.2007 wherein the concerned Panchayats also appeared and after
perusing the entire records, this Court passed the following directions.

“(1) Each Panchayat/Municipality which has
been served with a copy of the survey map
prepared by the Directorate of Settlement and
Land Records, shall identify from the survey
maps given to it, those structures existing as on
19-2-1991 after excluding such structures in
respect of which the CRZ Authorities had
initiated the action but such action was
discharged for any action whatsoever. This may
be done by reference to the existing survey plans
prepared under the Land Revenue Code or on the
basis of permissions/licenses issued by the
respective  Panchayats/Municipalities.  This
exercise will be completed by each of the
Panchayats/Municipalities by 31st January,
2008.

(2) In respect of other structures shown on the
survey maps prepared by the Directorate of
Settlement and Land Records i.e. those which
are not identified as existing prior to 1991 as
contemplated by Direction 1 herein above, the
Panchayats/Municipalities shall issue notices to

the owners and the occupants of those structures



/23

5: SM WP NO. 2 OF 2006

to show cause as to why the said structure should
not be demolished as having been constructed in
the NDZ area. Such notices shall be issued latest
by 29-2-2008.

(3)  On perusal of the reply and after giving
opportunity to the owners and occupants of
giving them a personal hearing, the
Panchayats/Municipalities shall take a decision
on the existence of the structure prior to 19-2-
1991. This final decision shall be taken by the
Panchayats/Municipalities within a period of
ninety days from the date on which all the
owners/occupants have been served.

(4) The structure in respect of Clause 3 will be
demolished in case no stay has been obtained in
any statutory appeal/appeals or any other legal
remedy and this demolition will be completed
within a period of sixty days from the date of the
service of the final decision upon the owners and
occupants.

(5) We are informed by the learned Advocate
General that seven Panchayats and one
Municipality has not been served with a copy of
survey map as yet and that the same is likely to
be served within a period of two weeks from
today. In respect of the aforesaid seven

Panchayats and one Municipality the schedule



[ 2L

:10: SM WP NO. 2 OF 2006

which is given for the issuance of notice in
Clauses 1 to 4 herein above as contemplated in
Clause 2 will stand extended to 15-3-2008.

(6) If the Panchayats/Municipalities observe any
structures in the NDZ area which are not shown
in the survey map it will be at liberty to include
these structures in the steps described herein
above.

(7) It is made clear that these directions only
extend to areas which fall within CRZ 111

(8) The Panchayats/Municipalities are directed to
regularly monitor the NDZ area to ensure that no
additional structures in the 200 meters zone will
be permitted to be constructed as indicated in the
survey maps. If any new construction is detected
the Panchayats/Municipalities shall immediately
take action against the same in accordance with
law.

(9) 1t is further made clear that these directions
will also not apply to structures which have been
held to be validly constructed or repaired with
permission of the CRZ Authorities and to
structures in respect of which action has already
been initiated by the CRZ
Authorities/Panchayats/Municipalities before the
date of the passing of this order.”
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6. Based on the directions issued by this Court, the concerned
Panchayats carried out the exercise of identifying the structures which
were located in the NDZ area and also whether any of such structures
were 1n existence prior to the coming into force of the CRZ Regulations,
1991 and the exercise with that regard was carried out from time to time
and as and when there was any default or breach in carrying out such
exercise, this Court issued directions to ensure that the exercise would

be expeditiously completed.

7. The records however reveal that as far as Village Panchayat
of Colva is concerned, there were doubts about the averments in the
affidavit about the action already taken and as such by an order dated
15.01.2013 the GCZMA was directed to carry out an inspection and
submit a report. Accordingly, a report was submitted inter-alia
identifying the number of structures which were existing in the NDZ
area and it was pointed out that the issue about such structures was
under consideration before the Inquiry Committee constituted by the
GCZMA. It appears that the directions issued by this Court to examine
the structures identified in the inspection report and under consideration

before the Inquiry Committee have not yet been completed as reflected

mn the affidavit filed by the respondent no.2/GCZMA dated 11.04.2016
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that the action is proposed to be taken with regard to such structures as
referred to by the local Village Panchayat. There is no compliance
report filed with regard to such structures by the Village Panchayat of

Colva.

8. The records also reveal that as far as the Village Panchayat
of Anjuna is concerned, the action initiated in respect of the structures
existing in the NDZ area have not attained finality which can be seen
from their compliance report /affidavit dated 20.06.2016 which inter-

alia suggest that the exercise is still in progress.

9. Mr. S. Desai, learned counsel appearing for the proposed
intervenors contends that there are existing structures in the area which
were within the jurisdiction of Colva Panchayat on which count the
intervention application has been filed. The learned counsel further
points out that though actions are taken as against the existing structures
pursuant to the directions issued by GCZMA and the matter is pending
before the learned NGT, nevertheless, as the issue with regard to such
structures within NDZ area is under consideration in the above petition,
it would be appropriate that the legality or otherwise of such structures

of the proposed intervenors be also examined by this Court. The learned
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counsel as such points out that the application for intervention be

allowed and the matter be accordingly examined by this Court.

10. Mr. Nigel Da Costa Frias, learned counsel appearing for the
intervenor however submits that as far as such structures of the
proposed intervenors are concerned there is already an order of
demolition passed by the GCZMA and the appeal has been preferred by
the proposed intervenors. The learned counsel further pointed out that a
review petition filed by the proposed intervenors is also under
consideration before the learned NGT. As the matter is already under
consideration before the NGT, the question of considering the legality
or otherwise of such structures in the present petition would not at all be

justified.

I1. The present petition is limited to direct the concerned
authorities to generally perform their statutory functions and initiate
action against the defaulters in accordance with law. The legality or
propriety of such action by the concerned Panchayats and GCZMA is a
matter which would have to be independently examined in appropriate
cases by the concerned authorities in accordance with law. In the

present petition, it would not be possible to consider individual aspect
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which would require even evidence to be led and the documents to be
examined. In such circumstances, the present petition is limited only to
generally direct the concerned authorities to perform the statutory
functions to proceed to take the action against any illegal constructions
which are existing in the NDZ area as defined under the CRZ
Regulations. This is not a petition where a specific default of any
particular party has been examined by this Court. The grievance of
individual parties affected by such general direction would have to be

examined independently in accordance with law.

12. As pointed out herein above, we find that most of the
concerned Panchayats had already initiated action against such
structures existing in the NDZ area in violation of the CRZ Regulations.
But however, as far as Colva and Anjuna Panchayats are concerned, we
find that the authorities would have to proceed to take necessary action
in connection with the existing structures in violation of the CRZ

Regulations in the NDZ area.

13. In such circumstances, it would be appropriate to dispose of
the above petition in terms of the interim directions issued by this Court

by order dated 08.08.2006 and 26.09.2007.
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14. Besides the above directions, the Anjuna as well as the
Colva Panchayats namely respondent nos. 9 and 19 and the GCZMA are
directed to take necessary action with regard to the structures identified
in the report of the GCZMA and proceed to take necessary action in
accordance with law within three months from today and file a

compliance report with that regard.

15. We record our appreciation to the efforts and services
rendered by the learned Amicus Curiae in assisting the Court in taking
a view in the above Writ Petition in public interest. We accordingly fix a
token amount payable to the learned Amicus Curiae which is quantified
at Rs.80,000/-. The Registry is directed to pay the learned Amicus
Curiae a sum of Rs.30,000/- deposited in the Registry pursuant to the
orders passed in the above petition. The remaining such of Rs.50,000/-
shall be paid by the State Government — respondent no. 3 within four
weeks from today. Rule is made absolute in the above terms. The

petition stands disposed of accordingly.

NUTAN D. SARDESSALIL J. F. M. REIS, J.

at*

S by P
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Maria S.

IN THE HIGH COURT OF BOMBAY AT GOA
PUBLIC INTEREST LITIGATION WRIT PETITION NO.10
OF 2020

Colva Civic And Consumer Forum, thr. its auth. ...Petitioner
Rep. Judith A. B. Almeida

Versus

Goa Coastal Zone Management Authority, thr.  ...Respondents
its Member Secretary And 3 Ors.

Mr. Om D'Costa, Advocate for the Petitioner.

Mr. Devidas J. Pangam, Advocate General with Mr. Prashil
Arolkar, Additional Government Advocate for the
Respondents No.1, 3 and 4.

Mr. Byron Rodrigues, Advocate for the Village Panchayat-
Respondent No.2.

CORAM: M.S.SONAK &
R.N. LADDHA, JJ.

Date: 23" August 2022
P.C.

The learned Advocate General states that the Goa Coastal Zone
Management Authority was required to report compliance on the
following two issues:-

a) Preparation of a report about mapping of the structures

existing within the NDZ of the CRZ areas of Colva village;

b) Disposal of 10 show-cause notices issued to alleged violarors

in Colva.

Page 1 of 3
23" August 2022
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2. The learned Advocate General states that the report of mapping
has already been prepared and the same was even filed in this Court on
15.06.2022. Insofar as disposal of show-cause notices is concerned,
the learned Advocate General admits that there has been a delay and
even the time granted by this Court has since expired. He further
states that Goa Coastal Zone Management Authority will now
expeditiously dispose of the 10 show-cause notices within 2 months

from today.

3.  Accordingly, we accept the above statement made by the learned
Advocate General and direct the Goa Coastal Zone Management
Authority to dispose of the 10 show-cause notices in accord with law
as expeditiously as possible and, in any case, within 2 months from
today without fail. The Member Secretary of the Goa Coastal Zone
Management Authority will have to file an affidavit of compliance on

the next date.

4.  Mr. Rodrigues, learned counsel appearing on behalf of the
Village Panchayat of Colva states that the Panchayat has already
started the process of identifying the illegal structures based upon
mapping provided by the Goa Coastal Zone Management Authority.
He submits that this work will be completed within maximum period
of 2 months from today. After that, the show-cause notices will be
issued to the alleged violators and even such show-cause notices will be

disposed of expeditiously.

Page 2 of 3
23 August 2022
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5.  Accordingly, we post this matter for further consideration on
10.10.2022.  Before said date, both, the Goa Coastal Zone
Management Authority as well as the Secretary, Colva Village

Panchayat, should file the compliance report.

6.  Mr. Om D'Costa, learned counsel for the petitioners submits
that the petitioners have some issues with the mapping. Accordingly,
the petitioners are granted leave to file an additional affidavic or
otherwise file their objections to the mapping within 4 weeks from
today. A copy of such affidavit/objections should be furnished to the
learned counsel for the respondents so that the objections can be

considered on the next date.

7. Stand over to 10.10.2022.

R.N.LADDHA, | M. S. SONAK, ]

B i

weu sz oo 3T Page 3 of 3
23" August 2022
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GOA COASTAL ZONE MANAGEMENT AUTHORITY

C/o Department of Science, Technology & Environment,
Opp. Saligao Seminary, P.0O. Saligao, Bardez, Goa - 403 511
Phone: (0832) 2407186, 2407187, 2407189 Fax: (0832) 2407186

Ref.No. GCZMA/SAL/Col /t1-n]24[1y3p Dated: 3o / ¢5 /2012

SHOW CAUSE NOTICE UNDER SECTION 5 OF THE ENVIRONMENT_
(PROTECTION) ACT, 1986 (CENTRAL ACT 29 OF 1986)

Whereas, the Goa Coastal Zone Management Authority (GCZMA) has
been constituted by the Ministry of Environment & Forests (MOEF) ,
Government of India pursuant to the directions of the Hon’ble Supreme
Court of India to deal, inter alia, with violations of the Coastal

Regulation Zone (CRZ) Notification 2011;

Whereas vide Circular No. 16-4-2003/RD dated 26" December, 2003,
the Government has designated the Additional Collector and Additional
District Magistrate (II) in North Goa and South Goa Collectorates as the
officers responsible for executing the directives of the GCZMA for
demolition of unauthorized constructions in order to  promptly and
effectively tackle the serious problem of violations of CRZ Regulations

and the Environment (Protection) Act, 1986;

Whereas vide Circular No. 1-20-2004-CS/1898 dated 01/11/2006, the
Deputy Collector concerned and Additional Collector of both Districts
have been directed to issue Stop Work Order and halt any 1illegal
construction being carried out in CRZ areas and to conduct a summary
inquiry in the matter.

Whereas, based on the ,Public  Complaint by Adv Nigel Da Costa
Frias,ASouéz&dgzﬂyre arélngl%éé f?if%;in ‘Z?iéggﬁiy blatant and serious
violation of CRZ has been noticed in the No Development Zone (NDZ) of

CRZ-III area of Colva village; = e e

Sr | Name of Survey No. Type of Distance

No | the party /Village construction from HTL

l. | The Director, Shamiraj | 24/10 Illegal construction Within the
Hotels Pvt. Ltd., (Sea | Colva of ground plus one CRZ Limits
Coin), floor

Whereas, as per the CRZ Notification of 2011, the entire belt of
100 mts. f h i i i i 2 i ohe

S. from the High Tide Line (HTL) of the rl&ﬁﬁhﬁggd%ﬁy§$?néi?ﬂgf§é
HTL from the sea is designated as the NDZ and hepgksbho INdonEErtEEions

whatsoever are permissible in the said belt. (;%;( pra ;
Whereas all roposed ‘“re-construction/construction/d
' prop Bubic IntS R adRRmeRE(

2R

repair/ renovation” between 200 mts. to 500 mts. of the ng:gném.$ea and
100 mts. from river, require the prior approval of this office under the "~

CRZ Notification, 2011.

P Whereas, all such constructions within 200 mts. to 500 mts. of the

/ﬁTL from Sea and 100 mts. of the HTL from the river in CRZ-III Zone, are
/

;/ not permitted in view of the common judgement and order passed by the




AL
Hon’ble High Court of Bombay at Panaji, Goa, in Writ Petition No. 422/98
and Writ Petition No. 99/99 dated 13/10/2006 until the survey and
inquiry as directed by the Hon’ble High Court is completed and subject

.

to further orders.

Whereas, the alleged illegal construction is highly detrimental to

the coastal ecosystem/riverine ecosystem due to destruction of sand
dunes, coastal vegetation, as well as pollution of land and water

resources.

Whereas, such constructions violating the CRZ Notification 2011
are also in contravention of the directives of the Hon’ble Supreme Court

of India.

Now, therefore, in exercise of the powers conferred by section 5
of the Environment (Protection) Act, 1986 (Central Act 29 of 1986) read

with sub-rule (3) (a) of rule 4 of the Environment (Protection) Rules,

1986, delegated to the GCZMA, the GCZMA hereby calls upon you to show

cause as to why the directions listed as under should not be issued to
the appropriate authorities against the said violation.

(i) to disconnect the supplies of electricity and water to the
above cited construction.

(ii) to demolish the above cited construction, and restore the land
to its original condition.

You are directed to file your reply and produce construction/
reconstruction/repair licence if any issued by the concerned Authority
alongwith approved plan, as also documents to show the title to the
property (Sale Deed etc.), before us on or before lEﬁb Bfnil 2012

and remain ready for a personal hearing on a subsequent date which will

be shortly conveyed to you. If you fail to submit your reply alongwith

thé required dbcuments, the GCZMA will come to the conclusion that you

have no justification to provide nor produce any WMocuments and the

N

Authority shall proceed to issue final directions whithout any further

notice. I
Certified Copy cfThe Dmu.f\s.n
in Office ra
Avaiiatie 10 Ofiice Reco |\
(MIChael M. D’gouz3
Member Secretary, GCZMA
ion Officer Director/Ex-Officio Jt. Secretary, STE
blic ridation LI |
pubtic Inforin
1e,

, o r*(;zwi:“\) ,
The Director, Shami¥3J Hotels Pvt. Ltd., (Sea Coin), Colva Beach,
Salcete, Margao Goa.

Copy to:

L The Offiece -of the Principal Secretary Environment /Ghairman —{(GCZMA)--.
Secretariat, Alto Porvorim, Bardez, Goa... for information.

2. The Office of the Collector (South), Collectorate, Sallcete - Goa.

8. Adv. Nigel da Costa Frias, 2™ Floor, Navelkar Trade entre, Opp Azad

Maidan, Panaji Goa.

(Mithael M. D’
Member Secretary, GCZMA
Director/Ex-Officio Jt. Secretary, STE

Ol
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GOA COASTAL ZONE MANAGEMENT AUTHORITY
. C/o Department of Science. Technology and Environment (Govt. of Goa)
‘ 1™ floor. Pt. Deendayal Upadhyay Bhavan. Pundalik Nagar, Alto.

)

Porvorim. Bardez- Goa-403 321. Phonep: (0832) 2416561
WWW:CZma.goa.gov.in

Ref. No. GCZMA/SMwP/e2|ee | 3083 Date:&1/62/2019

To,

The Supdt. of Survey & Land Records,
Directorate of Settlements & Land Records
Panaji-Goa.

Sub: Request to conduct survey to measure the existing structures in Survey Nos 24/1, of Colva
Salcete Goa: carried out by M/S Shamiraj Hotels also known as Sea Coin.

Sir.

This is to inform you that the present matter is regarding the Suo Moto cognizance of
Hon’ble High Court of Bombay at Goa. Panaji about the illegalities/constructions in CRZ area.
The Hon’ble High Court of Bombay at Goa vide Order dated 26/09/2007 passed in the matter of
Suo Moto Writ petition n0.02/2006 had directed all Panchayats /Municipalities to submit action
taken report with regard to constructions in NDZ/CRZ area as per terms mentioned therein along

with an affidavit.

The said matter was discussed and deliberated during 192" GCZMA meeting held on
20/01/2019 wherein it was decided that, “The authority- heard both the parties and took on
record the written and oral submissions made by both the parties. The Authority after detailed
discussion and deliberation decided to direct the DSLR ro measure the existing structures in
survey nos 24/1, of Colva Salcete Goa, and to carry out and mapping of all the structures in the
property and to check whether the construction carried out by M/s Shamiraj Hotels also known
as Sea Coin is as per the approved plan prior to taking any decision in the matter”.(Copy of

extract of the 192™ GCZMA meeting and approved plan is attached).

In view of above. you are hereby directed to measure and map all the existing structures in
survey nos 24/1, of Colva Salcete Goa. and o superimpose the structures on site with the
structures as per the approved plan and submit to this Authority so as to take further action in the

matter.

Yours fajthfully,
Encl.: As above . J
Q '),\\”\\9

(Ravr Jha, 1AS)
Member Secretary (GCZMA)

Copy to-
To,
I. M/s Shamiraj Hotels, Through it manager/ proprietor, Colva beach, Colva, Salcete-
Goa.

r\:’ Colva Civic & Consumer Forum, C/o Mrs Judith Almeida. Hno.257/1. ward 3.
Bagdem. Colva. Salcete-Goa.
3. SA.GCZMA. for Uploading on website.
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ARCH. JOSE CARLOS DA VlElG’A'.GRA'ClAS
54 Borda Fatorda Goa 403602
Ph.: 2705520/9850471243 -

Date : 27/09/13

Viilage Panchayat of Sernabatim, \/‘anelim,}'cblva and Gandauli,m,

Colva —Salcete — Goa.

Sub.: Area calculition of plot and F.A.R. used by Hotel Sea Coin

situated in Colva.

Ref.: Your letter no.VP/SVCG/1177/13-14, dated 01/09/13

~With reference to the above- mentioned subject and your letter ahd further to our site inspéctioh bn,

© 21/09/13 along with Panches Cardozo, Menino and Blaizy, and the | ar“»chayat‘Secretary, please find -
herewvth the area calculation of the plot and F.A.R. used by Hotel Sea Coin situated in Colva -

[Ltce

_a(s

- 1. Netplot area (calculated from the plan) 1,467.14m2 -

2. Areas of the buildings : -

'Buildings

>

Main building

Shed 1

Shed 2 '

Metal sheet roofing A

Metal sheet roofing B
" Metal sheet rooﬁn;g (@

Metal sheet roofing D

Entrance passage
Shop

ETIOTMODO®

Restaurant and kitchen |

GF.

403.27
9.31

18.13

12.66

" 72.42°
30.1

5.94

133.88

109.15

E.F.

. 386.85

S.F.

386.85

22.68 (not lncluded in total area as it is outsude the property)

@WED BY »

5 _ 7 | .
. I L"Mi e/ Q/f« (oot | - El‘/‘&&ll % |

A~

SECRETARV

Village Pancha: vA
SERNABAT!M VAR :
' COLVA & GANDAL. .
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o Total . :79486 386385 386.85

Grand total : 1,568.56

Total bulltfup.afea :1,568.56m2
" ._F.A.R._ used : 1,568.55 s 1,467.14 x 100 = 106.91%

FAR. permnssubie (CRZIII) 33%

:"CN«/\;, e A )fwwwb\ = cx:‘}?«w Dé/ hw?@xw\
_.‘Yours-s'incerely,-' ]

~ Arch. Jose _arlos da Veiga Gracias

Jose Caﬁoe da Veiga Graclas

H. No.: 54, Botda Margao - Goa
T ; MMC 109
PWD /ARCH / 28/ 86
SPDA/RA/69/83-84 »
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IN THE HIGH COURT OF BOMBAY AT GOA

P.I.L. WRIT PETITION NO.10 OF 2020

COLVA CIVIC AND CONSUMER
FORUM , THR. ITS AUT. REP,,
JUDITH A. B. ALMEIDA ... Petitioner

Versus

GOA COASTAL ZONE MANAGEMENT
AUTHORITY, THR. ITS MEMBER
SECRETARY AND 3 ORS. ... Respondents

Mr. Om D'Costa, Advocate for the Petitioner.

Mr. Devidas Pangam, Advocate General with Mr. Prashil Arolkar,
Additional Government Advocate for Respondent Nos.1, 3 and 4.

Mr. Byron Rodrigues, Advocate for Respondent No.2.

CORAM: M.S.SONAK &
BHARAT P. DESHPANDE, JJ.

DATED: 10" October, 2022

P.C.:

1. Heard Mr. Om D'Costa for the Petitioner, learned Advocate
General who appears along with Mr. Prashil Arolkar, Additional
Government Advocate for Respondent Nos.1, 3 and 4 and Mr. Byron
Rodrigues, learned Counsel for Respondent No.2.

2.  On 23.08.2022, we made the following order:-

“The learned Advocate General states that the Goa Coastal
Zone Management Authority was required to report compliance
on the following two issues:-

Page 1 of 4
10" October 2022
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a)  Preparation of a report about mapping of the
structures existing within the NDZ of the CRZ areas of
Colva village;

b) Disposal of 10 show-cause notices issued to alleged
violators in Colva.

2. The learned Advocate General states that the report of
mapping has already been prepared and the same was even filed
in this Court on 15.06.2022. Insofar as disposal of show-cause
notices is concerned, the learned Advocate General admits that
there has been a delay and even the time granted by this Court
has since expired. He further states that Goa Coastal Zone
Management Authority will now expeditiously dispose of the 10
show-cause notices within 2 months from today.

3. Accordingly, we accept the above statement made by the
learned Adyocate General and direct the Goa Coastal Zone
Management Authority to dispose of the 10 show-cause notices
in accord with law as expeditiously as possible and, in any case,
within 2 months from today without fail. The Member
Secretary of the Goa Coastal Zone Management Authority will
have to file an affidavit of compliance on the next date.

4. Mr. Rodrigues, learned counsel appearing on behalf of
the Village Panchayat of Colva states that the Panchayat has
already started the process of identifying the illegal structures
based upon mapping provided by the Goa Coastal Zone
Management Authority. He submits that this work will be
completed within maximum period of 2 months from today.
Afler that, the show-cause notices will be issued to the alleged
violators and even such show-cause notices will be disposed of
expeditiously.

5. Accordingly, we post this matter for further consideration
on 10.10.2022. Before said date, both, the Goa Coastal Zone
Management Authority as well as the Secretary, Colva Village
Panchayat, should file the compliance report.

6.  Mr. Om D'Costa, learned counsel for the petitioners
submits that the petitioners have some issues with the mapping.
Accordingly, the petitioners are granted leave to file an
additional affidavit or otherwise file their objections to the

Page 2 of 4
10" October 2022
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mapping within 4 weeks from today. A copy of such
afftdavit/objections should be furnished to the learned counsel
Jor the respondents so that the objections can be considered on
the next date.

7. Stand over 10 10.10.2022.”

3.  The learned Advocate General now states that the report about
mapping of structures existing within the NDZ of CRZ areas of Colva
village is already prepared and filed before this Court. Mr. Om D'Costa
states that the Petitioners have certain objections to the mapping exercise
carried out. He states that these objections have been set out in the

affidavit which he craves leave to file in this petition.

4. Although we grant leave to file such affidavit, we do not propose to
go into such objections. This is because we think that such objections can
be appropriately raised by the Petitioners before the Directorate of
Settlement and Land Records (DSLR), which is the authority that has
prepared the report. The DSLR and the GCZMA should consider the
objections and dispose of the Petitioners’ representation in this regard as
expeditiously as possible and in any case, within four months from the
date of receipt. The decisions should be communicated to the

Petitioners.

5.  Learned Advocate General states that decisions have already been
taken by the GCZMA in 9 out of 10 show-cause notices. He states that
the formal orders will be issued within ten days from today. This

statement is accepted and the GCZMA is directed to act accordingly.

6. Learned Advocate General states that the show-cause notices

which remain to be disposed of will also be appropriately disposed of

Page 3 of 4
10™ October 2022
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within two months from today. Even this statement is accepted and the
GCZMA is directed to act accordingly.

7. Mr. Rodrigues, learned Counsel for the Panchayat has also made a
statement that the Panchayat has started the process of identifying the
illegal structures based on the mapping provided by the DSLR and the
GCZMA. He reiterates that this process of identification will be
completed within the timeline indicated in our order dated 23.08.2022.
He states that after that show-cause notices will be issued to the alleged
violators and even such show-cause notices will be disposed of

expeditiously.

8. According to us, Panchayat must endeavour to dispose of the

show-cause notices within three months from the date of their issue.

9.  The petition is disposed of by issuing the above directions and
liberties.

10. There shall be no order for costs.

BHARAT P. DESHPANDE, ]J. M.S. SONAK, J.

Page 4 of 4
10" October 2022
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN BEN CH AT PUNE

APPEALNO. 5/ 2022
Between
THE COLVA CIVIC AND CONSUMER FORUM
And

The GCZMA & ORS.

SYNOPSIS AND CHRONOLOGY OF DATES AND EVENTS

1. The instant Appeal has been filed challenging the order dt 12.10.2022
and 19.10.2022 passed by the Respondent No 1 thereby issuing demolition
to only certain structures A to F colly with regards to the structures in
property bearing no 24/1 in Colva village, Salcete, Goa.

2. The Respondent No 1 initiated proceedings based on the directions of
the Ho’ble High Court of Bombay at Goa in order dated 21.06.2016 in
SMWP 02 /2006 with regards to illegal structures in the NDZ of CRZ areas

in the Colva and Sernabatim villages of coastal Goa.

3. The GCZMA directed the Inquiry Committee to inquire, prepare and
submit a report during the intervening period of the formation and notifying
of a new GCZMA Committee. The Inquiry Committee prepared its report
and submitted the same to the GCZMA to take a decision.

4. . After much delay the Resp No 1 issued personal hearing notices and

commenced hearings on 31.07.2018.
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5. As the Resp No 1 was delaying taking action as per Order dated
21.06.2016 of the Hon’ble High Court of Bombay at Goa in SMWP this
Appellant filed a PIL 10 of 2020 in the Hon’ble High Court of Bombay at
Goa and brought it to the notice that several matters pertaining to the
SMWP 02/2006 were not taken to their logical end and accordingly the
Hon’ble High Court was pleased to issue directions dt. 23.08.2022 to Resp
No 1 to decide the matters within two months

6. The Appellant therefore submits that the Respondent No. 1 has issued
impugned order dated 12.10.2022 and 19/10/2022 without conducting any
site inspection to physically verify the illegalities and relied on the
permissions approvals given on 01,12.1995 ignoring even the violations
seen in the 2006 mapping. Resp No 1 issued an order to demolish only
those extensions seen in orange as per the legend of the January- February
2022 mapping. Hence the order is liable to be quashed and set aside and
demolish all the structures which no longer exists as per plan of the
permissions dt 01/12/1995 .

Sr | Dates Chronology of Events or Documents if any | Nos.
No.

1. | 15.08.1995 | Resp no 4 (Shamiraj Hotels Pvt. Ltd/Sea Coin | 45-75
Hotel) purchased a property bearing Survey
No. 24/1 admeasuring 1570 sqm. of Colva
village, Salcete — Goa in NDZ of CRZ-III
through an unregistered Sale Deed dt
15.08.1995.

2. | 01.12.1995 | The GSCCE through Member Secretary Chief | 76-77
Town  Planner issued approval for
reconstruction of a Traditional Residential-
Building in Sy. No.24/1 of Colva village for an
area 341.80 + 341.80 + 341.80 = 1,025.40 of
all the three floors summing up F.AR. to
65.39%. Only 33% is permitted

3. | 13.12.1995 | Panchayat issued a License to construct the | 86
Traditional residential building.
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26.06.1997

Village Panchayat of Colva issues a NOC to
Occupy the building.

87

05.03.1998

Village Panchayat issues a NOC to start
business activities without clearance from the
GSCCE.

87-A

14.05.1998

Health Officer of Primary Health Centre issues
NOC to start business activities in the name of
Shamiraj Hotels Pvt. Ltd/Sea Coin Hotel.

89

14.1.1999

Resp 4 obtains a Registration Certificate of
Establishment for Restaurant under Goa
Daman & Diu Shops & Establishment Rules
without any permissions from the GSCCE.

88

01.04.2005

Registration Certificate of Department of

Commercial Taxes.

90

18.06.2012

Consent to operate & Authorisation of Goa
State Pollution Control Board issued to

Survey No. 432/2 and not Survey No. 24/1.

91-96

10.

22.07.2013

Certificate of Registration of Dept., of Tourism

100

11.

27.09.2013

Village Panchayat of Colva engaged the services
of Architect Carlos Da Viega Gracias
who inspected the site, the report recorded

several new structures/extensions beyond
01.12.1995 approval. Also Recorded a built
area of 1568.56m2 whereas the plot area is only

1570 m2 and thus recorded an F.A.R of
106.91 % far beyond 33% permitted in
CRZ Notification. 1991.

78-80

12.

...12.2013

NOC from Fire & Emergency Services

99

13.

29.03.2014

Licence of Department of Excise

97

14.

07.03.2016

At the request of Respondent 3 (Panchayat)
the Block Development Officer issued a
Memorandum requisitioning the Demolition
the
construction/structure (steel structure w/sheet

Squad to demolish illegal

roofing of the Resp. 4 and the Secretary was

105 to
105A
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directed to execute the panchanamma and
submit the compliance report. The parties
along with police officials were present except
PWD officials who remained absent, hence

execution of demolition was aborted.

15.

12.07.2016

The Hon. Session Court in Civil Revision
Application 14/2016 passed an order granting
30 days to regularise the ‘Roof
Top/Restaurant” after obtaining requisite
permission within 30 days, failing which
panchayat shall demolish structure & recover

the expenditure as revenue arrears

106 to
113

16.

16.11.2016

Resp. 3 issued a letter granting Resp. No. 4
‘one year time limit’ to regularise the Roof
shed of Restaurant, even though there is no
provision for ‘regularisation of illegal

structures in CRZ area.

114

17.

May 2017

During the period when the Panchayat
elections were to be held, the Resp. No 4
demolished the illegal restaurant 49ers(roof top

restaurant) and started reconstruction.

18.

07.06.2017

This Appellant filed complaint of illegal

reconstruction to the authorities.

115

19

09.07.2017

The Dy. Collector issued a Stop Work Order dt
09.07.2017 with copies to the Police Inspector
Colva Police Station. The Mamlatdar, Salcete,
The Member Secretary of Resp No. 1.

116

20

21.02.2019

The Resp no 1 issued a Notice for Site
Inspection to DSLR to “..measure the
existing structures in sy.nos 24/1 of Colva
Salcete Goa and to carry out and mapping of
all the structures in the property and to check
whether the construction carried out by M/s
shamiraj Hotels also known as Sea coin is as

per the approved plan prior to itaking any

decision in the matter” Further to superimpose

81-83
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the structures on site with the structures as per
the approved plan. Site Inspections did not
take place.

21. | 17.12.2019 | Ry Application filed to TCP Department 104 to

06.01.2020 ) ; 105
Replies received.
30.01.2020

22. [13.01.2021 | Dy. Director of Panchayat, South Goa | 117
registered a case no. DDPS/ILLEG-
CONST/16/2021/147 and issued a notice. No
order has been passed till date but the Resp.
No.4 completed the construction and it is in

operation to this day.

23. |23.08.2022 | This Appellant filed a PIL 10 of 2020 in the | 42-44
Hon’ble High Court of Bombay at Goa the
Hon’ble High Court was pleased to issue
directions dt. 23.08.2022 to Resp No 1 to

decide the matters within two months.

24. | 12.10.2022 | Impugned Order issued. 16-23
& ) 3
19.10.2022 xa
0
Place Margao,Goa A et

20.11.2022 Appellant
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH AT PUNE

APPEALNO 51 OF 2022 [WZ]

(Under Section 18(1) read with Sections 16 and 17 of the National

Green Tribunal Act, 2010

Between

THE COLVA CIVIC AND CONSUMER FORUM,
through its President, Judith Almeida,
Age : 67 years
with address at H. No. 257/1, Ward 3, Bagdem,
Colva, Salcete, Goa — 403 708,
Reg. No. —268/GOA/2009,
Email id: judith.almeidal707@gmail.com
Contact No. — 9823085206. APPELLANT

And

1. THE GOA COASTAL ZONE MANAGEMENT
AUTHORITY,
through its Member Secretary,
4t Floor, Dempo Towers Bldg.,
Patto Plaza, Panaji, Goa — 40300 1k,
Email id: goacoastalzone@gmail.com,
Contact No. - 0832-2407186.

2. THE STATE OF GOA,
through its Chief Secretary,
¢/o Secretariat,

Porvorim, Goa - 403521,

i
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Email id :cs-goas@nic.in
Contact No. - 0832-2419402.

3.  The Sarpanch. Secretary
Village Panchayat of Sernabatim, Vanelim, Colva &
Gandaulim,
Colva, Salcete, Goa 403 708
Email address :vpcolva@gmail.com.
Phone 0832 2788 485

4. M/s Shamiraj Hotels Pvt.Ltd/Hotel Sea Coin,
Through its director
H.No. 432/1 4" Ward, Colva Beach Road,
Colva, Salcete, Goa — 403 708
Email Address: seacoin@gmail.com
0832 2788094/96

AMENDED APPEAL
THIS APPEAL MOST RESPECTFULLY SHOWETH:

1. The address of the Appellant is given above for the service of notices
of this Appeal.

3. The Appellant above-named begs to present this Memorandum of
Appeal against the order dated 12.10.2022 and Corrigendum dt 19.10.2022
passed by the respondent no.1 against Resp 4 thereby issuing directions
under Section 5 of the Environment (Protection) Act 1986 read with Rule
of the Environment (Protection) Rules, 1986 ordering demolitions
selectively and without due diligence or any site inspection despite
evidence of serious violations raised by this Appellant that have come up
between 2006 and 2022 in NDZ of CRZ — III area of survey no. 24/1 of
village Colva, Salcete, Goa.

A
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ls) PARTICULARS OF PARTIES

1. The Appellant is a Forum, registered as a society under the Societies
Registration Act, 1860 under registration no. No. 268/Goa/2009,
comprising of citizens of the villages of Sernabatim, Vanelim, Colva and
Gandaulim, that has been at the forefront of the battle against illegal
constructions and developments in the State of Goa, especially in relation to
violations of the Coastal Regulation Zone Notification, 1991/2011 in the
villages of Sernabatim, Vanelim, Colva, and Gandaulim and other coastal

areas.

2. The Respondent No. 1 is the Goa State Coastal Zone Management
) Authority. The Respondent No. 2 is the State of Goa. The Respondent No.
3 is the Village Panchayat of Sernabatim, Vanelim, Colva & Gandaulim.
Respondent No. 4 is M/s Shamiraj Hotels Pvt.Ltd/Hotel Sea Coin against

whom partial demolition has been issued.

FACTS OF THE CASE:-

3. The Appellant above-named begs to challenge the Order dated
12.10.2022 and Corrigendum dt 19.10.2022 passed by the Respondent No. 1
’ 4 against Respondent No. 4 against whom partial demolition has been issued,
without conducting a site Inspection to verify all the violations and ignoring
all the issues raised by the Appellant under Section 5 of the Environment
(Protection)Act, 1986 in survey no. 24/1 of Colva village in NDZ of CRZ

Il of alleged illegal unauthorised large structures and extensions without

ermissions as being arbitrary, and in gross contravention of the
nvironment (Protection) Act and its subsequent CRZ Notification
1991/2011. Annexed as Exhibit ‘A’ is a copy of the orders
dated12/10/2022 and 19/10/2022.

4. That the Hon’ble High Court of Bombay at Goa had taken Suo Moto
cognizance of a news item dated 22/07/2006 that appeared in the daily
‘Herald’ on the front page titled ‘Is Goa sinking because of this? (CRZ

#
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violation). The Hon’ble High Court of Bombay at Goa directed the same to
be registered as Suo Moto Writ Petition bearing No.2/2006.

S. That vide order dated 16/07/2007 the Hon’ble High Court of Bombay at
Goa impleaded the various Village Panchayats of the state of Goa in order
to identify the structures existing prior to 1991 within the NDZ area,
therefore the Village Panchayat of Sernabatim — Vanelim — Colva -
Gandaulim, was impleaded as the Respondent No.19 therein and the
Appellant Forum intervened in the said matter and thereafter came to be
impleaded as the Respondent No.30. Annexed hereto and marked as
Exhibit ‘B’ is a copy of the order dated 16/07/2007.

6. The Appellant states that several orders came to be passed. The Oral
Order /Judgement dt 21/06/2016 of the Suo Motu Writ Petition 02/2006 of
the Hon’ble High Court of Bombay at Goa discloses that, ‘the records
however reveal that as far as Village Panchayat of Colva is concerned,
there were doubts about the averments in the Affidavit about the action
already taken and as such by an order dated 15/01/2013 the Resp No.1 was
directed to carry out an inspection and submit a report.” Further there was
no compliance report filed with regard to such illegal structures by the
Village Panchayat of Colva. In paragraph 12 of the said order dated
21/06/2016 the Hon’ble High Court of Bombay at Goa has categorically
held, ‘But however, as far as Colva and Anjuna Panchayats are concerned,
we find that the authorities could have to proceed to take necessary action
in connection with the existing structures in violation of the CRZ
Regulations in the NDZ area.’ Further in paragraph 14 of the said order it is
recorded as follows ‘Besides the above directions, the Anjuna as well as the
Colva Panchayats namely Respondent Nos. 9 and 19 and the Resp No.2 are

directed to take necessary action with regard to the structures identified on

the report of the Resp No. 2 and proceed to take necessary action in
accordance with law within three months from today and file a compliance
report with that regard. Annexed hereto and marked as Exhibit ‘C’ isa
copy of the order dated 21/06/2016.

7. That in light of the SMWP No.2/2006 the structures of the Resp No.4
were brought under the scanner being within the NDZ of CRZ- III area.

#
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8. That the GCZMA directed the Inquiry Committee to inquire, prepare and
submit a report during the intervening period of the formation and notifying
of a new GCZMA Committee. The Inquiry Committee prepared its report

and submitted the same to the GCZMA to take a decision. Accordingly the

GCZMA issued notices and commenced personal hearings.

9. After much delay the Resp. No. 1 issued notice and commenced personal
hearing on 31.07.2018.

10. This Appellant filed a PIL 10 of 2020 in the Hon’ble High Court
of Bombay at Goa and brought it to the notice that several matters
(including the present case of Resp 4) pertaining to the SMWP 02/2006
were not taken to their logical end and accordingly the Hon’ble High Court
was pleased to issue directions dt. 23.08.2022 to Resp No 1 to decide the
matters within two months, which compelled the Resp No. 1 to decide.
Annexed as Exhibit ‘D’ is a copy of the order dt. 23.08.2022

11. The Appellant states that there exists a property bearing Survey
No. 24/1 admeasuring 1570 sqm. of Colva village, Salcete — Goa allegedly
owned by Resp.no 4 (Shamiraj Hotels Pvt.Ltd/Hotel Sea Coin) as the sale
deed is not registered and hence does not have legal status. Annexed as
Exhibit ‘E’ is a copy of the unregistered Sale Deed with plan dt
15.08.1995.

The Appellant states that GCZMA while passing the Orders dt
12/10/2022 and 19.10.2022 for partial demolition without conducting a
site Inspection to verify all the violations and ignoring all the issues

raised by the Appellant has not considered that :-

12 The GSCCE approved a Site Plan dt 01.12.1995 Annexed is a
copy of Town and Country Planning letter and Site Plan annexed as
Exhibit ‘F’ which shows ‘the typical plan of the main building’ titled
“Proposed traditional re-construction of the existing residential structure on
Sy. No 24/1 of Colva Village wherein the centre of the building which is
open to sky is now covered including the Stilt which was shown for parking
has been converted into a ground floor and is now a Ground plus 2 floors of

the main building in sy. No 24/1 of Colva village.

#
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13. The CRZ Notification 1991 does not permit any residential
constructions/complexes within the CRZ except for traditional people.
Refer to “Annexure - I 6(2) CRZ — IIl (i) (iii) Hence this area being a
NDZ and infact no where in CRZ areas are residential buildings permitted
except to traditional dwellers it is strange that the GSCCE/Chief Town
Planner permitted reconstruction of a residential building of stilt plus two
floors which is now converted for commercial use based on a fictitious plan
attached to an unregistered Sale Deed. The CTP has not even referred to
any previous permission when granting permissions for reconstruction

hence raises doubts of the permissions.

14. Further, The Site plan shows all structures to be demolished and
in its place permits only one main building of Stilt plus two floors with a
proposed garden in the centre of the structure. The site of the structure
shown as ‘Stalls to be demolished’ on which shockingly the Respondent

has constructed a Restaurant named as 49ers without any permissions.

15. That the Area Statement on the Site Plan dated 01.12.1995 shows
coverage but does not mention the F.A.R. which when the toal area of the
three floors is calculated sums up to 65.39 % which is beyond 33% and
in violation of rules of the CRZ Notification 1991. The Chief Town Planner

could never have overlooked such a blatant violation.

16.  Annexed as Exhibit ‘G’ is the report of Architect Jose Carlos Da
Viega Gracias engaged by the Village Panchayat of Colva to inspect,
survey the property and his report dated 27.09.2013 inwarded in panchayat
on 28.09.2013 shows how the Respondent No 4 has blatantly violated the
Environment Protection Act 1986 and the CRZ Notification rules with

various illegalities as seen below

I Net Plot area (calculated from the plan : 1,467.14 m2
II. Areas of the buildings:
Buildings GF FF SF

A.Main Building ...................... 403.27 386.85 386.85
B.Shed 1 ....on ol 9.31
C.Shed2 .......errrnee. 18.13




D. Metal Sheet Roofing A ..... 1216 ..

E. Metal Sheet Roofing B ......... 7242 ... ...

F. Metal Sheet Roofing C.......... N

G. Metal Sheet roofing D......... 59 . L

H. Restaurant and Kitchen............... 13388 ... ...

. Entrance Passage ............. 10915 ... ...

J.Shop ... 22.689  (not included in total area

asit is outside the property)

Total ... 794.86 ...386.85 ... 386.85
Grand Total ... 1568.56 m2

Total Built-up are : 1568.56m2

F.AR. used : 1568.56 -divided -1467.14 x100 = 106.91 %

F.AR. Permissible (CRZ) : 33 %.

17). That the ‘stalls’ that were to be demolished in the site plan of
" 01/12/1995 has actually been replaced with an illegally constructed

restaurant titled as 49ers.

18). The Resp no 1 on 21.02.2019 Annexed as Exhibit ‘H’ issued a Notice
for Site Inspection to DSLR to “....measure the existing structures in
sy.nos 24/1 of Colva Salcete Goa and to carry out and mapping of all the
structures in the property and to check whether the construction carried out
by M/s shamiraj Hotels also known as Sea coin is as per the approved plan
prior to taking any decision in the matter” Further to superimpose the
Structures on site with the structures as per the approved plan. This
inspection did not take place.

19.). That while issuing above Order, the Resp.1 (GCZMA) has not
considered to demolish “all the illegal, unauthorized’ structures constructed
in NDZ, under the garb of existing .structures wherein there is a main
building (Gr + 2 floors), the area open to sky as seen on the plan is now
covered, Stilt parking now converted and in which the Resp No 4 runs two
restaurants named Sea coin and Krishna (Vegetarian) with kitchen. The
main building also has an illegal extended porch beyond the construction
plan plus 3 permanent sheds and another restaurant called 49ERS
restaurant situated outside Main building but within the property. Annexed

/8
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as Exhibit’l’ are photographs dt 17.11.2022 which show the Gr + 2

buildings and restauarants

20). That the Resp. 4 has not submitted a single valid document before
Resp. 1 (GCZMA) such as mandatory permissions, NOCs, licences,
authorised Construction plans, valid Deed of sale, Electricity/Water bills,
House Tax, Trade licences to prove that so called present structures existed
in NDZ prior to the CRZ 1991 Notification .

21). That the Respondent 4 (Shamiraj Hotel) has produced the documents

pertaining to the year 1995 and onwards which is after CRZ, Notification
1991 such as :-

i). Deed of Sale (unregistered)with plan pertains to the year
15-08-1995. (annexed as Exhibit E)

ii).  Town and Country Plannng Department Construction permission Dt
01.12.1995 for Traditional Building. (annexed as Exhibit F)

iii)  Panchayat Construction Licence dated 13.12.1995

iv). NOC to start Occupy building dt 26-06-1997.
. " V).  Registration Certificate of Establishment for Restaurant dt
14.1.1999 under Goa Daman & Diu shops & Establishment Rules.
vi). NOC dt 05-03-1998from Panchayat to start business activities

vii). NOC dt 14.05.1998 from Primary Health Centre.

viii). Registration Certificate of Department of Commercial Taxes

dt. 01-04-2005.

ix).Consent to operate & Authorisation of Goa State Pollution Control

Board is dated 18-06-2012& pertains to Survey No. 432/2 and not Survey
No. 24/1

X).  Registration Certificate of Department of Commercial Taxes dt

/4
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02.04.2005.

. xi). Certificate of Renewal of Goa Tax on Luxuries dated 01-10-2013.
xii). E-Challan of Excise Department is dated 17-03-2015, pertains to
House No. 430/2.
xiii). Licence of Department of Excise is dated 29-03-2014.
xiv). Licence of Food & Drugs Administration is dated 04-04-2014.
xv). NOC from Fire & Emergency Services is dated December 2013.

xvi). Certificate of Registration of Dept., of Tourism is dated 22-07-2013.
~ Annexed as Exhibit ©*J° Colly.

22). Based on the above ‘un-registered’ sale deed dated 15-08-1995,
attached is a plan which does not show the area of any of the so called
existing structures based on which the relevant authorities/departments
granted permissions for re-construction in NDZ of CRZ -III in the year
1995. (Annexed Exhibit E )

23). Respondent 1 has not considered that the approved plans by Chief
Town Planner on 01-12-1995 shows re-construction of “Traditional
building’ of Stilt +Gr. + 1st floor of area 341.80 sq.ms of each floor. There

is no such term as ‘Traditional Building’ in the Town and Country

lanning Act 1974 and its subsequent amendments . the Panchayat Raj Act
994 & CRZ Notification 1991.

24). Respondent 4 has ‘illegally and in an unauthorised manner’ converted
the Stilt for running two restaurants and kitchen which is now an additional
floor ie Gr. + 2 the same is a banned activity as per CRZ Notification
1991/2011 Annexure - I Section 6 of CRZ - III in NDZ without any
approvals/permissions from GSCCE, TCP, Panchayat. It appears that the

plans dated 01-12-1995 are fictitious, as CTP would not have approved
such plans containing series of violations of TCP Act/Rules/Regulations.
When appellant requested for copies of such plans under RTI Act, the TCP
Department stated that they are not available Annexed as Exhibit ¢ K

#
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Colly * RTI application and Reply dt 17.12.2019, 06.01.2020 and
30.01.2020.

25). Vide Order dated 07-03-2016 Annexed as Exhibit ¢ L’ at the request
of Respondent 3 (Panchayat) the Block Development Officer issued a
Memorandum requisitioning the Demolition squad to demolish the illegal
construction/structure (steel structure w/sheet roofing of the Resp. 4 and the
Secretary was directed to execute the panchanamma during the demolition
operation and submit the compliance report. The parties along with police
officials were present except PWD officials, hence execution of demolition

was aborted.

26). The Resp. No 4 approached Sessions Court as order was passed with
typographical error by the Addl director of Panchayat that instead of ‘roof
top restaurant’, it was mentioned as ‘roof of ° the Restaurant. The Hon.
Session Court in Civil Revision Application 14/2016 . was pleased to pass
an order12.07.2016 granting 30 days for regularisation of the ‘Roof
Top/Restaurant’ after obtaining requisite permission from the Panchayat
within 30 days, failing which panchayat shall demolish structure & recover
the expenditure as revenue arrears. Panchayat did not not carry out the
orders of Hon. Sessions Court, even after 30 days. Annexed is a copy of the
order dt 12.07.2016 as Exhibit ‘M’.

27). Respondent No 4 filed an -application to the Panchayat for
regularisation of roof shade of the restaurant. Annexed as Exhibit ‘N’ is a
letter dt 16-11-2016 issued by Resp. 3 in contempt of the Hon’ble Session
Court order to Resp. No. 4 granting ‘one year time limit’ to regularise the
Roof shed of Restaurant, eventhough there is no provision of

‘regularisation in CRZ area.

28). Respondent 1 has not considered that No Objection to start business
activities was granted by Resp. 3 only on 05-03-1998. after CRZ
Notification 1991 & without approvals of GCCCE.

29). That in May 2017 during the period when the Panchayat elections were
in process, the Resp. No 4 demolished the illegal restaurant 49ers(roof top

restaurant) and started reconstruction. This Appellant filed a complaint dt

"
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07.06.2017. The Dy. Collector issued a Stop Work Order dt 09.07.2017
after inspections by the Village Panchayat and other authorities the Dy.
Director of Panchayat, South Goa registered a case no. DDPS/ILLEG-
CONST/16/2021/147 and issued a notice dt 13.01.2021, no order has been
passed till date but the Resp. No.4 completed the construction and it is in
operation to this day. Annexed as Exhibit ¢ O’ Colly is a copy of the
complaint dt 07.06.2017, StopWork Notice Dt 09.07.2017 and notice dt
13.01.2021.

To be added as paragraph 29- A in this Memo of appeal

29-A. The main grievance of the Appellant in this Appeal is the discharge
of the Show Cause Notice (vide Impugned Order) in relation to additional

. Structures ‘X’ and °Y” in the Sketch Plan dt 27.01.2023, structure ‘X’ is the
Restaurant 49Ers and “Y” is the centre of the building which is open to sky
is now covered including the Stilt which was shown for parking has been
converted into a ground floor and is now a Ground plus 2 floors of the
building Annexed as Exhibit ‘R’ is a sketch dt 27.01.2023 showing
additional structures ‘X’ & ‘Y’ constructed without permissions.
Annnexed as Exhibit ‘S’ is an approved copy of approved plan of the
building dt 01.12.1995 of the Typical Ground plus first Floor showing the
central area of the building as open to sky now covered are beyond those

~ identified in the order of Resp. No. 1 dt 12.10.2022 and corrigendum dt
19.10.2022 for demolition.

30). Finally this Appellant finds it strange that the Resp No. 1 has in
another case done due diligence when passing order dt 11.02.2022 wherein
ere were several violations in the case of Agnelo Fernandes & Anr in
Calangute, Bardez, Goa but has ignored several violations and did not even
conduct a Site Inspection to identify the serious violations in the NDZ of
CRZ I of Colva village, Salcete. annexed is a copy of the order dt
02.09.2022 issued by this Hon’ble Tribunal as Exhibit ‘P”.

GROUNDS:-

The Resp. 1 has not considered:-

Ca
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i). that all the structures are situated in NDZ of CRZ -III and Respondent
4) has not produced a single document such as mandatory permissions,
NOCs, licences, authorised Construction plans, valid Deed of sale,
Electricity/Water bills, House Tax, Trade licences to show the existence of
structures in NDZ prior to CRZ Notification 1991.

ii).That Resp No 4 has violated several Section 3, Para 2 (i) (ii) ;
Annexure — I CRZ — 111 (i) & (iii) ; ANNEXURE II Section 7 (1).

iii).that all the permissions produced by the Respondent 1 pertains to the
year 1995 & thereafier.

iv) that granting permission for reconstruction of structures were
‘wrongly” considered as ‘existing’ structures before 1991, merely on the
basis of an ‘unregistered” Sale Deed which was not executed before the
Sub Registrar, allegedly executed on 15-08-1995.

(v) that on the basis of the ‘un-registered’ sale deed dated 15-08-1995,
mentioning about existing structures, other departments granted

permissions for re-construction in NDZ in the year 1995.

(vi) that as per plans dated 01-12-1995 of re-construction of ‘Traditional
building’ of Gr. + 1 floor of area 341.80 sq.ms of each floor was approved
but Respondent 4 (Shamiraj Hotel) has ‘illegally’ constructed additional
floor (Gr. 2) by converting the Stilt and extensions including an illegal
restaurant in NDZ without any approvals/permissions from GSCCE, TCP,
Panchayat.

vii) that in the area statement of the said plans date 01-12-1995, total area
of existing structures is shown as 468.09 sq.mts., but Resp. 4 constructed

structures for an area of 1024 sqmts., unauthorisedly.
viii) That the Site Plan Dt 01.12.1995 does not show a Restaurant other

than the main building. And, infact a new restaurant is constructed in place
of the stalls to be demolished.

w
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ix). that in the said area statement also shows parking on ‘stilt’ - 341.80
sq.mts & Respondent 4 has constructed new structures 2 Restaurants and a

kitchen in area marked as parking on Stilts.

X) that total FAR of all structures in survey no. 24/1 consumed is 106.91 %
more than the permissible FAR of 33%.

xi). that site inspection Report dated 27-09-2013 of the Resp. 3 (Panchayat)
confirming about new constructions/extended/violations of FAR/Coverage
and also construction of additional floor in contravention of plan approved
by Chief Town Planner on 01-12-1995 and in violation of the CRZ
Notification 1991.

xii) that demolition orders issued by the Resp. 3 were aborted.

xiii)  that there is no provision for ‘ regularization’ of the structures
constructed in CRZ areas, Resp. 3 granted ‘one year time limit’ to

regularise the Roof shed of Restaurant.

Amended to add
xiv) that the sketch dt 27.01.2023 which shows structures ‘X’ and ‘Y’

including the stilt parking converted to ground floor have no approvals.

xv) that No Objection to start business activities was granted by Resp. 3
only on 05-03-1998, after CRZ Notification 1991 & without approvals of
GSCCE.

xvi). That the Resp No 1 has done due diligence and issued an order dt
11.02.2022 wherein there were several violations in the case of Agnelo
Fernandes &Anr in Calangute, Bardez, Goa but have failed to use the same

yard stick in the instant case.

LIMITATION

The present appeal challenges the order dated 12.10.2022 and 19.10.2022

issued by the Respondent no.1, the same was received by the Appellant on

w
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21/10/2022. Hence this appeal is within limitation. Annexed is a copy of
the Postal Tracking as Exhibit ‘Q’.

PRAYERS

a. The Appellant is therefore approaching this Hon’ble Tribunal for the

following reliefs:

(a) For an order to direct demolition all the structures constructed in

Sy. No. 24/1 NDZ of Colva village and without any valid permissions.

(b) For an order setting aside the illegal, biased order of not
demolishing all illegal structures in NDZ of Sy. No. 24/1 of Colva village,

Salcete.

Amended prayer to add.

(bb) For an order modifying the impugned order dt. 12.10.22 [as
corrected by corrigendum dt. 19.10.2022], such that the additional
structures lying in the NDZ of Sy. No. 24/1, village Colva, as identified in
the Sketch Plan dt.27.01.2023, are directed to be demolished.

For an order directing the demolition of all the illegal
ctures/extensions that are in violation of the Environment Protections
ct 1986 and it subsequent CRZ Notifications and restore the land to its

original condition. and to report compliance;
(d) For costs;

(e)For such and further orders as this Hon’ble Tribunal may deem fit to
grant.

INTERIM RELIEFS
(f)Pending the hearing and final disposal of this Appeal, for directions

restraining the Resp. No. 4 & from carrying  on  any

Commercial/construction/activities.

O




. (g) For an ex parte ad interim order in terms of prayer clause (¢).

Place : Margao- Goa

Date : 30.01.2023

AFFIDAVIT

' l, Mrs Judith Almeida, aged 67 years, daughter of late Joseph Henry
Baptiste, R/o. H. No. 257/1, Bagdem, Ward 3, Colva, Salcete, Goa as
President of the Colva Civic and Consumer Forum , the Petitioner Forum

herein and duly authorized to sign and affirm this amended appeal, do

hereby on solemn oath and affirmation state that the contents of

aragraphs 1-3, 1-30, of this appeal are true and correct to my own

knowledge which | believe to be true.

Verified at Margao, Goa on this 30" day of January 2023.
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" GOA STATE POLLUTION CONTROL BOARD
~ M e wgyun s dee

Phone Nos. : 91-832-2438567, 2438528

e ECOPY | 72 L

2438563, 2438550. EDC Patto PI
Tel / Fax No. : 0832-2438528 Panaji, Goa 430238601
1 . . T st ' .
Email : goapcb@rediffmail.com N s T
7
No. 5/1858/00-PCB/ \“l‘ﬂ R Datef\ 13//06/20‘17_2,

Renewal of Consent to Operate_under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & Consent to operate under Section 21 of the Air (Prevention & Control
of Pollution) Act, 1981 and Renewal of Authorisation under Rule 5 of the Hazardous Wastes

(Management, Handling and Transboundary Movement) Rules 2008
[To be referred as Water Act, Air Act and HW (M,H & T) Rules respectively]

RENEWAL OF CONSENT TO OPERATE AND AUTHORIZATION is hex:gb_y_granted to:

=N

7 VDN
/s SHAMIRAJ HOTELS PVT.LTD. /% _— O X

(Hotel Sea Coin) / d J VJ/\,'T:\\\ P ':f_.y\
(Orange Category) :_,4 “5'/1 T "‘(: o \\\\
Survey No. 43272, |\ 2 :
4" Ward, \ ‘
Colva Beach \() 7 4y
2 ¢ b X -
Salcete-Goa. F '\4 1 /4

NSINDVRY 27
Located in the area declared under the provisions of the Water ActAlr Act and
Authorization under the provisions of HW (M,H & T) Rules, subject to the provisions of the
Act and the Rules and the Orders that may be made further and subject to the following
terms and conditions:

L This Renewed Consent and authorization to operate is issued in supersession of the
earlier Consent Orders issued vide Order No. 5/1858/00-PCB/1482 dt. 04/06/2009 &
No. 10/673/12-PCB/921 dt. 04/05/2012 is valid up to 26/02/2015.

2. This Renewed Consent and authorization to operaté is valid for the operation of:
[ Sr.No Description / Capacity \
1. Hotel f 32 Rooms \
2. Restaurants ‘| 80 Persons (Seating )
\ Capacity) '

T 7
\ 4

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:
(1) The daily quantity of effluent from the hotel (sewage & sullage) shall not exceed 12.84 -
K.L.D.

(i1) Sewage Treatment Plant:

The Hotel shall treat domestic effluent in existing Sewage treatment plant (17 KLD
Capacity) consisting of primary/ secondary and/ or tertiary treatment as is warranted
with reference to effluent quality and operate and maintain the same continuously s0
4s to achieve the quality of the treated effluent to the following standards:

v j(/%étﬁr/
)

Dempo Towers, 1st Floor,
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pH Between 5.5&9.0
Suspended Solids Not to exceed 100 mg/l
BOD, 3 days, 27° C Not to exceed 30 myg/l
X COD Not to exceed 250 mg/l
,_-‘;?\\\\ Qil & Grease Not to exceed 10mg/l
Son o \\:-\ Other parameters should meet the standards specified in Schedule I Schedule VI
=\ "g ‘ ule 3(3A)] of the Environment (Protection) Act 1986 for the relevant Industry

& / ewage Disposal:

il // The treated effluent shall be recycled to the maximum extent and remaining shall be
A 54',,// used on Jand for gardening. There shall not be any discharge outside the hotel
o’ premises.

(iv) The hotel shall provide a proper Oil and Grease Trap for effluent arising from its
kitchen and laundry and shall have to comply with the ‘General Standards for
Discharge of Environmental Pollutants Part-A: Effluents’ notified under Schedule-VI.

(v)  The Hotel unit shall at his own cost get the effluent samples collected both before and
after treatment and analyse, every month the parameters indicated above from a
laboratory recognized by Ministry of Environment and Forest under the Environment
Protection Act,1986 and rules there under and results shall be submitted regularly to
this Board, by 15" of succeeding month.

(vi) A good house-keeping shall be maintained within the hotel premises. All pipes, valves
and drains shall be maintained in leak-proof condition. Floor washings shall be
maintained to the effluent collection system only and shall not be allowed to find way
in open areas.

(vii) The Hotel unit should comply with all the standards prescribed at Sr. no.39 of Schedule
I of the Environment (Protection) Rules,1986.

(viii) Non-Hazardous Solid Waste:

All the Solid wastes arising in the premises shall be properly classified and disposed off

to the satisfaction of the Board by:

o Landfill, incase of inert materials, care should be taken to ensure that the material
does not give rise to leachate which may percolate into ground water or carried
away with storm run-off.

e Controlled incineration wherever possible in case of combustible organic matter.

e Composting in case of bio degradable material

o As per the Authorization issued by this Board in case of non Hazardous waste.

The total quantity shall be segregated and treated as follows:

Sr. no. Type of segregated solid waste Quantity Disposal
1 Wet Garbage 800 kg/month Given to piggery
2. Plastic bottles ' 300 nos./month Sold to scrap dealers
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The Hotel unit shall comply with the provisions of the Water (Prevention & Control of
Pollution) Cess Act, 1977, as amended (to be referred as Cess Act) and the Rules there
under.
The daily water consumption for the following categories shall not exceed, as under:

[ Domestic [17.12KLD
The Hotel unit shall submit Water Consumption statement annually by 30™ April
online in the prescribed format and pay the Cess as specified under Section 3 of the
Cess Act.

(x) The Hotel unit should have zero discharge policy. ie, the treated waste water may be re-

4.
()

(i1i)

(iv)

v)

(vi)

(vii)

used in process/green belt development /or any other use as deemed fit by the unit with
due permission from the Board

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:
The Hotel unit shall maintain and operate air pollution control system of adequate
capacity for the following equipments

Sr. No. | Name of | No of | Capacity SO, Particulate
Equipments/ Installation Kg/Hr Matter
Installation mg,/Nm]
1. D. G. Set 1 82.5 KVA 0.36 150
The Hotel unit shall erect thte chimney(s) of the following specifications:
Sr.No | Chimney attached"to Height
1. D. G. Set 2 meters
The Hotel unit shall observe the following standards:-
Sr.No | Type of fuel Quantity /hr
1. H. S. d( for 82.5KVA D. G. Set) 10 liters/hr

The Hotel unit should comply with all the standards for D.G. Sets prescribed at Sr. no.
94, 95 and 96 of Schedule I of the Environment (Protection) Rules, 1986.

The Hotel unit should carry out emission monitoring from the stacks once in 3 months
from a laboratory recognized by Ministry of Environment and Forest under the
Environment Protection Act, 1986 and the result shall be submitted to this Board.

The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method 1
Part 1 of Stack Monitoring — Material & methodology for isokinetic sampling.

The Hotel unit shall take adequate measures for control of noise levels from its own
sources within the premises in respect of noise. The limits are as follows

Category of Area/ Zone Limits in dB (A) Leq
Day time Night time
Industrial Area 75 70
Commercial Area 65 55
Residential Area 55 45
Silence Zone 50 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10
p.m. to 6 a.m. )

lember{Serreiary
Goa Statel Pollution Control Board
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i) Adequate mitigation measures shall be taken to control emissions of SO;, NOy, PMjs,

' 47
5'1-
¢

)

(i)

(iii)

(iv)

(v)

(vi)

(vii)

RSPM. The Hotel unit shall achieve following Ambient Air Quality standards:

SO, Not to Exceed (Annual Average) 50 pg/ m’
B Not to Exceed (24 hours) 80 ug/ m’
NO, Not to Exceed (Annual Average) 40 pg/ m’
Not to Exceed (24 hours) 80 pg/ m’
= a \\ PM,o Not to Exceed (Annual Average) 60 pug/ m’
’,' Ay Not to Exceed (24 hours) 100 ug/ m'
0N I PMs Not to Exceed (Annual Average) 40 pg/ m’
s Not to Exceed (24 hours) 60 pug/ m’
" All other parameters should meet the standards specified in NAAQS
2/ . ‘motification dated 18" November 2009 for the relevant industry
7 k74

2’

- CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS
- WASTES (MANAGEMENT, HANDLING AND TRANSBOUNDARY MOVEMENT)

RULES 2008:

The Hotel unit is hereby granted authorization to operate a facility for collection,
storage and disposal of hazardous wastes as specified below:

Sr. Category Type of waste Quantity Mode of disposal
No.

1. 5.1 Used/Spend Oil 20 To recycler registered with
B Liters/Annu | CPCB and having valid
m authorization of SPCB

The authorization shall comply with the provisions of the Environment (Protection) Act,
1986 and the rule made there under.

The person authorized shall not rent, lend, sell or transfer or otherwise transport the

hazardous waste without obtaining prior permission of the State pollution Control
Board.

Any unauthorized change in personnel, equipment or working conditions as mentioned
in the application by the person authorized shall constitute a breach of his authorization.

It is a duty of the authorized person to take permission of the Goa State Pollution
Control Board to close down the facility.

The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or
seepage of these wastes into the sub surface soil or ground water.

The occupier shall maintain a manifest system as per Rule 21 (1) for disposal of
hazardous wastes to ensure that these wastes are delivered to the designated facility

preventing pilferage and clandestine disposal due to unforeseen events that may occur
during transit.

etary
Goa State/Pdllutibn Control Board
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#(viii) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous
wastes. The endorsed copy shall be furnished to the Goa State Pollution Control Board.

(ix) Under any circumstances the hazardous waste shall not be disposed to unauthorized
facilities.

(x)  The occupier shall maintain the records for collection, storage and disposal of hazardous
waste in Form 3 of as per Hazardous Waste (Management, Handling & Transboundary
Movement) Rules 2008.

(xi) The occupier shall furnish annual returns for collection, storage and disposal of

hazardous waste in Form 4 by 30™ June of every year for the preceding period April to
March.

(xii) The Hotel unit shall put up an online board (minimum size 6x4 Feet) at prominent
location near the main gate providing details as follows in English and Konkani
languages:-

* Hazardous Waste category number.

Hazardous Waste quantity number.

Treatment facility for each category.

Mode of disposal for each category.

Hazardous Waste Authorfzé;tion number, date and validity period.

Water Consent number, date and validity period.

Air Consent number, date and validity period.

Quantity and Nature of Hazardous Chemicals being used.

(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for
more than 90 days.

6 GENERAL CONDITIONS:

(1)  The Hotel unit shall not change or alter the quantity, quality of discharge, temperature
or the mode of the effluent/ emission or hazardous wastes or control equipments
provided for without previous permission of the Board.

(i) The Hotel unit shall provide facility for collection of samples of effluent, air emissions
and hazardous wastes to the Board staff.

(iii) An application in prescribed form along with the prescribed fees for renewal of Consent
shall be submitted at least 60 days before the expiry of validity of this Consent. An
application for renewal of Consent submitted after expiry of the validity shall

accompany with penalty of 50% of the Consent fees in addition to the prescribed
consent fees.

Goa State Pd ion Control Board




, ‘ -~ . - .
(iv) The Board shall be forthwith informed of any accident or unforeseen event involving
discharge of any poisonous, noxious or polluting matter into a stream or well or on land
‘ or into the atmosphere, as result of such discharge water/ air is being polluted.

(v) This Consent and authorization is granted without any prejudice to any of the
permission(s) required under any law, by laws and regulations in force.

(vi) The Board reserves the right to amend or add amy conditions in this consent and the
same shall be binding on the applicant.

(vii) The Hotel unit shall submit to this office, the Environmental Statement Report in Form
V for the Financial Year ending April to March by 30" September of the succeeding
year as per the provisions of the rule 14 of the Environment (Protection) (Second
Amendment) Rules, 1992.

. ¥ A Gaa State ntrol Board
. Loval '/

i Cortified to ne 2 True

“M/s. SHAMIRAJ HOTELS PVT. LTD. opy of the QOriginal
(Hotel Sea Coin) (f" 71/ J Ao
Surveg No. 432/2, SN A A
4™ Ward, SUREXA ?3_'/1-onr;c,c.a
Colva Beach, NOTARY, MARGAQ
Salcete-Goa. SALCDTIE TALUKA

STATE OF COA (INDJA)

S 7 D12
Rag. r~m.,?.8,6.£-,»--'—-_(* s
".’!tv:...g.x% _C.-‘.(IL,E’-.).L.\" 2

Copy to:- :
1. The Member Secretary,
Goa Coastal Zone Management Authority,
C/o. Department of Science, Technology & Environment,
Opposite Saligao Seminary, T
Saligao, Bardez — Goa. - .

. 2. The Director,
Department of Tourism,
Opposite Nova — Goa,
A.B. Borkar Road,
Panaji — Goa.

3. Accounts Section
4. Concerned File
5. Guard File

Received Consent fee of: The capital Investment of the unit is Rs.1,03,71,244/-

Challan no. Amount Date
456 Rs.33,000/-(Water consent & | 21/06/2010
late fees)
4142 Rs. 1,39,334/-(Air Consent & | 15/06/2012
late fees) .




: No.MRG/GTL/71 17
() Government of Goa,
Luxury Tax Office,
Margao — Ward,
Margao — Goa.

Dated: 07/10/2013

CERTIFICATE OF RENEWAL
(Section 9A of The Goa Tax on Luxuries Act, 1988 read with rule 6A of the rules
made thereunder)

R.C.No: MRG/GTL/71
Period 01.10.2013 to 30.0u.2014

I'his is to certify that the registration certificate No.MRG/GTL./71 granted

to. Hotel Sea Coin. Shamiraj Hotols Pyt, Ltd, Colva Beach, Colva, Salcete

1\*“ R ol COTIE IR DTN Vi el gl
/”?-—? e !
,///-‘ of GOA L{’/(U/P;\:\
V4 &‘\ s 2 Y
[ 4 R\ (D
B {57 o Luxury Tax ()A ficer,
t 1ad :' ™ / 4
‘-\ > m R / Margao — Ward.
\ U\D PR o /%‘) '/
NG a0’
Place: Margao. S dRGaoWART
Date: 07/10/2013 '
SR 82 950 218 3% 3lg sk nls sie A% 8is str Al sle v abs wielate afe B i oF
NOTE: The said renewal certificate shall form 1 part of the certificate oi ‘registration

originally issued and shuil be d tsplaved conspicuously by the hotelier at the
business premises.,

1o

ilotel Sex Coin,

Shamiraj Hotels Pyt f.id,
Colva Beach,

Colva, Saleete Goa.
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FORM C

License
[See Regulation 2.1.4(6)]

SS a/l GOVER\‘:\IE‘\'T OF GOA

e —FOOD SAFETY & STA\TDARDS ACT, 2006

i)

) ;}7
Llcensel\o. 106{1]002.(."/‘0!011@'
1. Name and registered oftice oo S }.L.L.:J. ; %.L.‘.L.Lg ekl b SE
address of Licensee norgd . Q Sl o/ o, 1] o U
0 wesdl. Colvaneach ...b.CL.L..C.(’..(.Q..%f'.{A
2. Address of Authorized Premises : ... ‘:&»‘.C&idu. colvucg e .C.Ldt’. ..... Salcele %.‘...Cf. .
3. Kind of Business BN 42| UL S TR oM Bt B S

4. For dairy business, details of location with address and capacity of Milk Chilling Centres
(MCC)/Bulk Milk Cooling Centres (BMCs)/Milk Processing Unit/Milk Packaging Unit owned
by the holder of license RC.

5. Category of License QL DAty e R NI 5. o N S

The License is granted under and is subject to the provisions of Food Safety Standards Act,
2006, all of which must be complied with bythe Licensee.

F ’ -\‘*' ) ~ P40 4 J - ‘{
Place: (subo e ,j Stamp & Slgn. of Deswna ed Officer
Food and Drugs Administration, an State (Nerth/South Goa)
Date O /Ol//?é’f’[wf ) ; ‘,.g
Validation and Renewal - o
= FoR th Gog
Renewal Period of | License Fee mtm ot.t.o‘od prodg;ts with 1 ’Instal.lgd’ } Slgngturc of
o validity | said capacities authorized to Handling | Designated
! | - ; Manufacture/Re-pack/Re-label |  Capacity | Officer
R PR o tred] , y Sy
'& ) *ﬂd? i Zolé.? (G000 f:;@[fé‘,j[‘ .)r’f/)&.lt“j;l b( | Bt i K{ l ( L-L 5‘{‘
[ I
| i, 5 ,
[ f -
| |
| § ;
I | - |

NOTE: The application for renewal shall be made in Form B not later than 30 davs prior to the expiry date indicated in this
licence: failing which application should be accompanied by a late fee of R, 100 per day for each day of delay.

i
: SR o mye e } Y R B 1 Vol
Govt Printing Press, Panaji-Goa-616 13000 9 2011 H z \ : t‘, { L0 ER. ‘f\ e
3 T L4 . N
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Directorate of Fire & Emergency Services ¢
Goverament of Goa _ i\‘:
St. Inez, Panaji, R
Goa ~ 403 001 - India '
tile No.: DFES/FP/HTL/C-1/1/13-14/ 7 & Date 1 . 12.2013.

NO OBJECTION CERTIFICATE
(Rule 26)

Sub:- Uses of places and trades for purpose involving risk from
fires. No Objection Certificate issued under Goa State Fire
Force Act 1986 to M/s. Hotel Sea Coin, Colva Beach,
Colva, Salcete - Goa_for Hotels and Boarding Houses.

Reft: - Letter No. Nil, dated; 02.12.2013.

Consequent upon the Fire Safety Inspection of the premises of M/s. Hote! Sea
Coin, Colva Beach, Colva, Salcete — Goa. It is certified that the licencee has

observed appropriate precautions against the danger of fire in the use of relevant
premises. There is no objection from fire service point of view to renew licence of the
said premises for the contemplated use.

This Certificate is valid for a period of One year. The next date of inspection for

renewal shall be on 29.717.2014.

L% {ASHOK MENON)
L En - % DIRECTOR
p & ; ' FIRE & EMERGENCY SERVICES
0,

The General Manager,
Mis Hotel Sea Coin,
Colva Beach, Colva,
Salcate - Goa

Copy to:-

The Director of Tourism,
Patto, Panaji - Goa.

Plane Nus.: =91 ($32) 2225500/ 2425101 Fux No.: +91 (832) 2226144
Direciuniie of Fire & Emergency Services W guadfes.gov.in

Emuil-dir=jire.goaanic.in




z s\j" '_"9"“1
DEPARTMENT OF TOURISM e
GOVERNMENT OF GOA o '”“';};ﬂ
et S/
PANAJL-GOA \\ /
FORM V

(See Rule 3)

1910 Certificate of Registration

“Hotels”
B DuprLicare

This is to certify that M/S. Holeo SEA._Couny

............................................................................. P entasretseisr ettt s et reiranenay

s of M, 2 HAMIRAT. Holsis pyr rés?c}l’ém‘ of GOLYH SALCETS GoR

S L SRLLTLLSLLE peenen

has been registered under the Government of Goa, Registration of Tourist Trade
A =
Act, 1982 to carry on the business of Hotels with . —> 2= No. of Rooms.

This certificate is valid upto M ARCH 31 A0k

RESE S S Arre NS SR Zeby- Bl

Place: Pl‘“‘/”ji ~ GoA

Date : 22 -07- Dol 3

ENDORSEMENT
This registration is hereby renewed upto MIARCH J;, ch@ 15
Place: NEAREAD - COA ; h;ﬁﬁ;usa-
Date : /4.05,&0/4‘

SR
) H&DW
ENDORSEMENT

This registration is hereby renewed upto

Place :

Date :

Prescribed Authcrity

; **WW**W*WW*****W***W*&W***W*W*W**’WW

PRINTED AT THE GOVT. PTG. PRESS, PANAJI-GOA — 1074/5,000 — 10/2005.
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182 | ExHi%l’l'Alg /

Judith Almeida

257/1, Bagdem, Ward 3,
Colva, Salcete,

Goa 403 708.
17.12.2019

Mob. No. 9823085206

To, .

The Public Information Officer,

O/o the Town and Country Planning Department,
4" Floor, Osia Complex,

Margao, Salcete, Goa.

RECEIVEL 7 -

-

APPLICATION UNDER THE RIGHT TO INFORMATION ACT 2005. . T.C.RD,." '&R@,‘.?Z«it (7

UATE \ :
Sir,
1a. Kindly provide information and certified copies of application for construction with
annexures, Technical Clearance under ref. No. SAL/42/TCP-95/4482 dated 01.12.1995,
Completion certificates issued to Deepti Mangesh Dalvi or any other in property bearing
survey number 24/1 of Colva village.
b. Provide information and certified copies of Conversion Sanad clearance issued to the
office of the Collector by the Town and Country Plarining Departmen for property bearing
survey number 24/1 of Colva village.'
¢. Provide information and certified copy if survey number 24/1 falls in Settlement zone.

2a. Kindly provide information and certified copies of application for construction with
annexures, Technical Clearance under ref. No. DJ/5645/SEP/95/536 dated 09.02.1995,
Completion certificates issued to Capt. J.P. Dias or any other in property bearing survey
number 23/9 of Colva village. ‘

b. Provide information and certified copies of Conversion Sanad clearance issued to the
office of the Collector by the Town and Country Planning Department for property
bearing survey number 23/9 of Colva village.

¢. Provide information and certified copy if survey number 23/9 falls in Settlement zone.

3a. Kindly provide information and certified copies of application for construction with
annexures, Technical Clearance undeér ref. No. DJ/34001/TCP-96/04 dated 15.04.1996,
Completion certificates issued to Ms Maria M. Costa or any other in property bearing
survey numbers 16/3,17/5,7 & 8 24/1 of Sernabatim village village. '

b. Provide information and certified copies of the minutes of meeting of the GSCCE dated
15.03.1996 including Conversion Sanad clearance issued by the Town and Country
Planning Department to the office of the Collector for property bearing survey numbers
16/3,17/5,7 & 8 24/1 of Sernabatim village village.




*

| §4

c. Provide information and certified copy if above survey numbers falls in Settlement
zone.

4a. Kindly provide information and certified copies of application for construction with
annexures, Technical Clearance under ref. No. GSCCE/DJ/1053/96/324  dated
18.02.1997, Completion certificates issued to Ms Colmar Hotels Pvt. Ltd. or any other in
property bearing survey numbers 40/4 (part) of Colva village.

b. Provide information and certified copies of the minutes of meeting of the GSCCE dated
26.11.1996 including Conversion Sanad clearance issued by the Town and Country
Planning Department to property bearing survey numbers 40/4 (part) of Colva village.

c. Provide information and certified copy if survey number falls in Settlement zone.

5a. Kindly provide information and certified copies of application for construction with
annexures, Technical Clearance under ref. No. DJ/5897/GSCCE/TCP/95/2606 dated
06.07.1995, Completion certificates issued to Ms Colmar Condominium Pvt.Ltd. or any
other for a residential complex in property bearing survey numbers 40/4 (part) of Colva
village.

b. Provide information and certified copies of the minutes of meeting of the GSCCE dated
01.01.1994 including Conversion Sanad clearance issued by the Town and Country
Planning Department to the Collector for property bearing survey numbers 40/A (part) of
Colva village

c. Provide information and certified copies of any permissions granted to convert the
construction from residential for commercial purposes and state the zoning from
planning point of view.

Process fee affixed with this application all other fees towards information will be paid on
receipt of the same

Thanking You,
Sincerely,

Judith Almeida
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Judith Almeida,
H.No. 257/1, Bagdem, Ward 3,
Colva, Salcete Goa.

Sub: Application under Right to Information Act.
Ref: Your application dtd. 17/12/2019 under inward no.
7820 dtd. 17/12/2019.

Madam,

Your request for information has been considered under section 7(1) of the
Act and it is to inform you as under:

1) As regards to information sought by you, at sr. no.
la,1b,2a,2b,3a,3b,4a,4b,5a,5b and Sc, it is to inform you that no
information is available in the office record. Hence the information
sought cannot be issued.

i1) As regards to information sought at sr. no. lc, 2¢, 3¢, 4c¢, you are
requested to apply for zoning ‘nformation with necessary payment.

iii) The period within which appeal against information made availabie
may be preferred within 30 days period.

iv)  The particulars of the Appellant Authority:-The Senior Town Planner
is The Appellate Authority having office at 4™ floor, Osia Complex,
Margao- Goa.

Yours faithfully
ol
(Ritesh Shirodkar)
Public Information Officer

//
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To lata ) /
Judith Almeida, gO 112020 (
H.No. 257/1, Bagdem, Ward 3, S
‘ Colva, Salcete Goa.

Sub: Application under Right to Information Act.

Rel: Your application dtd. 17/12/2019 under inward no.
7820 dtd. 17/12/2019.

Madam,
With reference to your applic

ation as cited above, it is informed that the

South Goa District Office has been once
veritied and it is found 1hat the

file register maintained by again
our application could not
s available in the office are

file nos. as quoted in y

be found. Also old hlcs/xcwrd‘ also checked and
verified. However no such file is available in offic

' AN view 5 the above,
Sdid 17/12/201

}

by vou in your application are not available

€ records.

information sought by you as per your application

9 could not be made available on account th

file pos. as quoted
in office reco

m

F
Public Information Officer/

Dy Town Planner,
South Goa District Office,

Margao- Goa.

~
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: LMY (RN Constraction Licence No VP/SVCG/Const., ‘7 /95-9-6 T ix
= . il ',;~... ,.}-f"’ ;’ﬁ/ ' CUZJ:('

PPt :

ﬂmcSmt Deeptl Mangesh Dalvi, C/o Shri. Girish Kelekar (Architect)
“from Tilve Mansion, Bon@k_ - Goa, 18 hereby granted licence for the

. construction of Traditional building on survey No, 24/1 of Village
Colva, Salcete - Goa,

‘ in terms of the resolution No. 3 (c) taken in (he Panchayatmeclmg dated
11-12-95 _as per the ¢ plans in ;tmpk&'i{ﬁ/dupll(,dte to his/her application
und;ermward No. PPO/OI/VP/mes 1003 __dated 10~12~%me copy of the plans
cotiterned with the approval note carrying the embossed seal of this Panchayat and
duly signed, is returned to the intcrested Party, who shall comply with the followj-

ng conditions.

1) Tolimit himsclf/herself to the plans approved and statements therein.
S ' 2) The construction shall be as per plans approved by this Panchayat and condjtj-
onimposed on it.
3) Toinform the Panchayat after excavation and befor laying or plinth foundation
4) To inform the Panchayat when the construction has becn completed upto pli-
nth level.
5) To inform the Panchayat as soonas the construction is completed.
. 0) Notto inhabit the building without the prior permission of this Panchayat
7) To abide by the other u.latecl pr ovision in force.

-~ “

oy Laial uLLlL.“.u. S UL ColidtedvliUi b vallicd v wy [oui (g cuigiuncie given and the
e ’7]’Eth level fl‘("d 1“’ the qur‘hdv,ﬂ =

9) The construction licence shall be revoked.
a) if the construstion work is not executed as per the plans appr
ments therein:
b) wherever there {s any falsz statement or any misreprention of any material
passed, approved or shown in the dp“)l:ulmn on which the permit y

eved and state-

as p:j.
3 ssed.
@} 10) PP ) . N .
Applicant will have to observe all_the conditions Laid <"'owu oy
X¥¥xhe Town & Country Planning Department Office from serial. o1 to
12 T e
)nprJl¢LanL will.have to.obtain-valid ~land-,;coxwer.‘-;-;i_.on..sﬁnacﬁ_;i_,n
13) case 1E add a_l'-Lonul area is to be converted,
13) Not to obstruct a.ny oE L:hc- existing foot paths or water draine;
. 14) 2y pll\ nt will have to obtain the ne ragsarcy R.C.2. designes
Cadeutibions-before gtarting 0f RiC.C . WO e ommm e oo
. 13) Applicamt SHall  énsure et the SUring water I8 Eramestwith
Anti-Larval treatient, Q"?.’. (ot W R S . —
. N ! ’1 )
Lo L o % S
3 ic Jicence ~.hd|| be va 1d ['m aperiod of QNT.‘CC’J?WVOHHI\U )ezn s bw—

inning from to-day, I[u xud paid the respective tax/fees to the tune of Rs. /d 58/~ -

by Receipt No. 7 ¥/5°8 v dated _¢DH — /RA—/F 7S

This amrcs.thc embosed seal of this Panclmy
Office of the Village Panchayat of Sernabatim, Vinelim, 2017

Colva, 13-12- 1998

. V. Pauchayat Secrelary




Al

Phone : 723495
Office of the Village Panchayat

Sernabatim, Vanelim, Colva & Gandaulim :
Salcete-Goa, FPincode 403 708- i

SVCG/ UJTU,/b7-98 Date . 26-6.97 f

)v

Madam7

T This office have no objection to Deepti

Mangesh Dalvi, of ¢c/o Shri., Girish Relekar,Tiive ——
Mansion, Po*xda-—Goa, to occupy the bui.ding approved

under Licence No,VP/SVCG/Const-19/95-96/724 dt.

13/12/95. ! '

This 1s 1issued at the request of *he Concerned
I party.

{ L4 @g«iﬁ:;\\ %/ Yours faithfully

v ;fff;:;”’“*“/zi//

( - NELO FERNANDES )
' I SARPANCH

A= . VILLAGE PANCHAYAT

" SERNABATIM, VANELIM, COLVA & GANDAULIN

: . \‘\}4@-\‘ Vt

' (
Certified to - 'rriz @ ovhu_«;ﬁ?

of the Orthat vihich is returned ¢

this _\&C__ day of 3.\;.-"-‘-3 19 ‘i

Caetano do Reossrio Rodrigu' ) / ‘
P< i Ve BBl ot A e i \N2d § F
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-® 1.1,2014 /ég

_ FORM III
» (Under Goa, Daman and Diu Shops and Establishment Rules, 1975)
(See Rule 5)

Registration Certificate of Establishment

1. Registration Number — MARGAO / III / 7855
SHAMIRAJ HOTELS PVT. LTD,
2. Name of the Establishment — M/S. HOTEL SEA COIN

3. Postal address of Establishment — COLVA BEACH, COLVA, SALCETE - GOA,

4. Name of the Employer — SHAMIRAJ HOTELS PVT. LTD,
5. Wature of Busimess — HWOTEL / RESTAURANT
............................................... has been
1399
......................................... Of T R ot
sd/=-

(B. B. NAIK)
Signature of Inspector

DOLiD
LABC o

MARGAC = L
‘\-a....:_",‘ « e Renewals
J Z:i;:if From To Signature of Inspector with seal
‘l14.1.99 11,310,98 31,12,2013
; 1.,1.14 1,1.2014 31.12.2016
I
i dehusemimt i i e swnnnamsns thonsnsnss ek S s eain o 65
l‘
e s LR
; |
i .....................................................................
Lvconvorassenvonadioncanasyosnnnansissorasanansinosaschioiasarencaneeonnssannorararsanos
! :
! .........................................................................................
l

Govt. Ptg. Fress, Panaji-Goa— 1867/20 Q00—4/2012
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TRUE XERCX CCPY /6

> Phone : 723495

) Office of the Village Panckayat
. Sernabatim, Vanelim Colva, & Gandaulim
Salcete - Goa. Pin Code 403 708
[
Rel. No. VP/SVCG/2& Uy 797=-98 Date 5=3=98

To,

Shri.yIshwar Rao,

St For Shamiraj Hotel's pPvt, Ltd,
Hotel Sea=Coin

Colva Beach, Salcete - Goa,
M—_—_.___-
Sir,

%ith the reference to Yyour letter dated
Sth March'98, I state that there is no objection
to you to start business asctivities in the name . _
of Shamiraj Hotel *s Pvt, Ltd,, Hotel Sea=Coin at
‘ . 4th ward, Colva, Salcete - Goa,

. : Yours faithfully,
\ AGNELO FERNANDES )
SARPANCH,
VILLAGE PANCHAYAT ,
SERNABATIM, VANELIM, COLVA & GANDAULIM,

ERTIFIED To pp 4 TRUE

OF THE 1/’%}“
(2

K.'S anGLe
N("TARV fVuJiGAo

ATE OF G,OA “NOW
e

CopPy

ST
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Te, . g e
Shri,Vishwag Rae, ' :
Fer Shamiraj Hetel,s Pvt,LTID,

Hetel Sea-Cein, 3

Celva Beach, Salcete Cea.

Sub:=NO OBJECTION CERTIFICATE

Sir,

With reference te yeur applicatien dated 23rd,April 1998,
I m te inferm ysu that the site has been indpected by the Health
Autherity ef Primary Health Centre Cansaulim, and state that ther
is ne ebjectien en sanitary peint ef viewkm te start business
~ activities in the name of Shamiraj Hetel,s Pvt., Ltd, Hetel Sea=-
Cein, situated at 4th,Wada Celva, in Salcete Taluka subject te
the fellewing cenditienss=

1. The Manangement sheuld ce=Operate with the Heglth authe-

rity and FPsllutien centrel Autherity whenever they visit
fer imspactiens,

2, Aliﬂthe werkers engaged in the Hetel sheuld have sanita:
cards,

3« The.1%id 312535236.22’32 ;egingilasgig‘ tagthwggggrd

4. The NOC issued is liable te be withdrawn if the stipu-
. lated cenditien are net cemplied with,

. Yours( fully
: ' &J N Rpals e 5
Ues

(Dr. SARITA KAMAT

sjf
S HEALTH OFFICER

PRIMARY HEALTH CENTRE CANSAULIM
Health Officer,

ary Health Centﬁg
Cansaulim




10.

11.

&y

Form VAT - II
[See Rule 15(1)]

e e N T o v, e g Py B e

Norm g g e 0% M | B \ | E
e P o @ 1 B 43 3 & (A ] = & 3 = . i § B
%"L L Qi2iNALILU l VN LN TANT LMl L

UNDER SECTION 18 OF THE GOA VALUE ADDED TAX ACT, 2005 (Act 9 of 2005)

TINI3|0[5| 0']'][0[ 3[ Q ﬂ d 2. WARD __ MARGAO

. NAME AND STYLE OF BUSINESS _HDIEL.SELCDJLLQF_SHAMLRAJ.HOIELS.MLTD;

PRINCIPAL PLACE OF BUSINESS COLVA BEACH, COLVA, SALCETE - GOA.

NATURE OF BUSINESS _ manufacturer

ADDRESS OF ADDITIONAL PLACE OF BUSINESS, IF ANY

ADDRESS OF WAREHOUSES, IF ANY
& 4
; DD | MM ; YYYY ;
DATE OF LIABILITY : | 01 04 | 2005 ‘:
T l 1
DATE OF VALIDITY -0 MM VYVY i
FROM : 01 | 04 | 2005 }
DD | MM | YYYY
T0: 31| 03| 2008
Dealer manufactures for sale the following classes of goods:- » :
The return in Form VAT-Ill is to be furnished by the dealer quérterly
alongwith the receipt of the payment of Tax.

i, ot 8
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SC-O/RA0517/A02
29 May 2023
To
Mr. Sanjay Selukar,
Hotel Sea Coin,
Colva, Goa.

Sub.: “Hotel Sea Coin” on property bearing S. No. 24, H. No. 1 of Village —Colva, Taluka —
Salchete, Goa.

Dear Sir,

As per our telephonic discussion today, the Report for the above mentioned subject “Hotel Sea Coin”, with

respect to the ‘Built up Area’ and ‘Height of the Building’, is as below:

A. Area of the Plot:
As per survey carried out in April 2023 -3055.00 square metres.

B. Built up Area:
Based upon the Survey conducted on site in April 2023, the built up area (excluding non F.S.I. areas) works

to -

Ground Floor - Nil (Stilt portion) [Subject to ‘removal’ of Kitchen & Restaurant]
First Floor - 428.21 square metres

Second Floor - 428.21 square metres

Total - 856.42 square metres
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C. Building Height

The Hotel building is Ground and Two upper floors. The Ground floor consists of Stilt portion wherein
“Kitchen and Restaurant” shall be removed and hence, not considered in computation of the ‘building
height” and computation of the Built up Area. The height of the useable floors (that is of First Floor &
Second Floor) is 5.88 Meters. This height is EXCLUDING the parapet wall, elevational features.

D. Summary
As per the actual survey carried out in April 2023 and from A, B, C above, the STATUS of “Hotel Sea

Coin” is as below-

Area of the Plot -3055.00 square metres
Built up Area (1* & 2™ Floors) - 856.42 square metres
F.S.I consumed - 028

Useable Floors - 2 Nos.

Height of useable Floors - 5.88 metres.

|-

( Property falls in C.R.Z. TIT as per CZMA 2011 Map prepared by “State of Goa”, and approved by Central

Government. For development in this ‘category’ following base regulations are applicable:

a. F.S.I Permissible —-0.33

b. Building Height (topmost) permissible — 9.00 metres
¢. Number of Floors permissible — 2 Floors

E. Notes-

1. The Front “portion’ (that is abutting road side) of the said Hotel is not computed herein.
2. Computation of Built up Area and Height of the said building is subject to removal of “Kitchen

-\

{\ & Restaurant”, in Ground floor (Stilt floor).
e 3. Area of the Plot, need to get endorsed from Government authorities. |

4 " . e —
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4. Report is based upon the survey carried out in April 2023 by M/s. Purva Surveyors and the
drawings generated by them.

Thanking you,

Yours sincerely,

Council Registration No. CA/1984/08793

Principal Architect — M/s.Reenowned Architects (Architecture-Interior-Valuation-Development Manager)
Panel Architect  — Grade I category, Housing Panel, M.H.A.D.A., Mumbai Board.

Fellow Member ~ —Indian Institute of Architects.

Life Member — Practising Engineers Architects & Town Planner Association, Mumbai.

Patron Member  — Architects Engineer & Surveyors Association, Pune.

Principal — Dr. Baliram Hiray College of Architecture, Bandra East, Mumbai (Architecture & Interior Design ~U.G. &
P.G)

Mentor —Nirmaan School of Design & Arts, Andheri West, Mumbai (Interior Design —U.G.)

Editorial Board Member— International Journal of Expressions, Emotions & Dimensions




